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2. | One copy each of the Representations made by the t
answering respondent before the Committee formed 8 _34
by the Learned Tribunal dated 14.05.2024 and
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3. | Copics ofpermissions granted and the receipts with
regard to license fees and tax on advertisement 35 _ 98
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collectively marked with the letter — “B”. -
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IN THE MATTER OF :
An application for addition of party
and/or for intervention of the
applicant.
AND
IN THE MATTER OF :
Abhrajit Roy Chowdhury, son of Late
Kamal Roy Chowdhury, resident of
East View Apartment, 897, Pashupati
Bhattacharya Road, Kolkata — 700 034.
...ORIGINAL APPLICANT
-VERSUS-
1. The State of West Bengal, service
through the Chief
Government of West Bengal having
office at NABANNA (13t Floor), 325,
Road, Shibpur,

Email CcS-

Secretary,

Chatterjee
711102,

Sarat
Howrah-

westbengal@nic.in.

2. Ministry of Environment Forest,

Climate Change,

Forest and
Government of India service through its
Secretary having office at Paryabaran
Bhawan, Jorbagh Road, New Delhi, PIN

— 110003, E-mail :secy-moef@nic.in.

3. Department of Enviroment,

Government through its Principal
Secretary, having office at Pranisampad
Bhawan, Block (5% Floor), LB - 1I, Salt

Lake, Sector - [III, Bidhannagar,

DIRECTOR
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Kolkata — 700 106, E-mail :psecy.env-
wb@gov.in.

4, West Bengal Pollution Control Board
through its Member Secretary having
office at Paribesh Bhawan, 10A, Block
— L.A., Sector — III, Salt Lake City,
Kolkata — 700106, E-mail : ms.wbpcb-
wb@bangla.gov.in.

5 The East Kolkata  Wetlands
Management Authority, service through
its Chief Technical Officer, having office
at Pranisampad Bhawan, 5% Floor, LB
- 2, Sector — III, Salt Lake, Kolkata —
700106, E-mail

ctoekwma@gmail.com,.

6. The District Magistrate, South 24
Parganas, having office at New
Treasury Building (8% and 9% Floor),
Alipore, Kolkata — 700027, E-mail :dm-

ali@nic.in.

7. West Bengal State Electricity
Distribution Company Limited Service
through its Chairman & Managing
Director, having office at Bidyut
Bhavan, Block - DJ, Sector - II,
Bidhannagar, West Bengal — 700 091,
E-mail : cmd@wbsedcl.in/

wbsedclhpc@gmail.com.

8. The Kolkata Municipal Corporation,
service through the Municipal
Commissoner, having office at 5, S.N.

Banerjee Road, Kolkata — 700013, E-

mail — mc@kmcgov.in.

For KARUKRIT ADVERTISING PRIVATE LIMITED

ﬁ%\w/wé% «fizmx{f\&é ,

DIRECTOR
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9. The Commissioner of Police, Kolkata
Police, 18, Lalbazar Street, Kolkata -
700001, email
:cp@kolkatapolice.gov.in.

10. The Officer — in - Charge,
Pragati Maidan, 100, JBS Haldane
Avenue, Mirania Garden 2, Dhapa,
Kolkata - 700105, Email

:ps.pragatimdn@kolkatapolice.gov.in

11. Karukrit Advertising Private
Ltd., a company registered under the
Companies Act, 1956 having its
registered office at 13A, Madan Mohan
Tala Street, Kolkata — 700 005
...RESPONDENTS

Exception on behalf of the Respondent no.ll to the Report of the
Committee dated 22rnd July, 2024 along with the Supplementary Affidavit

dated 29t July, 2024.

I, Krishna Kanta Saha, son of Late Hemanta Kumar Saha, aged

about 67 years, by occupation business and having office at 13A, Madan

Mohan Tala Street, Kolkata — 700 005, do hereby solemnly, affirm and

say as follows: -

1. I am the Director of the respondent no.11 hereinabove. I am well

acquainted with the facts and circumstances of the case and also

duly authorized and competent to sign and affirm this affidavit on

behalf of the respondent no.11 and accordingly, I depose to the

same.

2. I have gone through a copy of the Report of the Committee dated

22nd July, 2024 (hereinafter referred to as “the said report”) and
the Supplementary Affidavit dated 29% July, 2024 (hereinafter

referred to as “the said affidavit’) and I have understood the scope,

contents and purport and meaning thereof.

For KARUKRIT ADVERTISING PRIVATE LIMITED

jf&(}ﬁiéﬁc% ﬂ(ﬂméf,(// ,

DIRECTCR
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I have been advised to traverse only those contentions in the said
report and the supplementary affidavit which are necessary for
proper disposal of the case. Save and except what are matters of
records or may appear therefrom and barring what have been
specifically admitted hereunder, the rest of the contention in the
said report and the supplementary affidavit will be deemed to be

denied, as if those have been traversed and dealt with in seriatim.

Before dealing with the contention in the said report and the
supplementary affidavit paragraph — wise, I say and submit that
the Committee formed by the Learned Tribunal has not granted
any opportunity of hearing to the respondent no.11, though the
answering respondent represented before the said committee by
letters dated 14.05.2024 and 08.07.2024. As such the committee
has not adequately appreciated the submission of the respondent
no.11 and the scope of the writ petition being W.P. No. 16383 (W)
of 2019 pending before the Hon’ble High Court at Calcutta. One
copy each of the letters dated 14.05.2024 and 08.07.2024 are

annexed hereto collectively and marked with the letter “A”,

I say that the said report is incomprehensive as all the
stakeholders have not been heard by the Committee. The Outdoor
Advertising Association is the biggest association of the advertising
agencies and is registered under the West Bengal Societies
Registration Act, 1961. It espouses the cause of its members who
are advertising agencies of which the respondent no.11 is also a
member. The said association ought to have been heard by the

Committee before returning any finding.

I further state that the Metropolitan Cooperative Housing Society
which jointly possess, mutated and allotted a portion of the

concerned plot no.87 with the East Kolkata Wetlands was also

BN required to be heard by the said Committee. As such the finding of

\\ ri \

U

he Committee is not comprehensive and any decision taken by the
\arned Tribunal based on such vague report would render

Jmﬁus‘uce towards the various stakeholders.

| For KARUKRIT ADVERTISING PRIVATE LIMITED

Jﬁd‘ﬂ%ﬂ%— ka/? fo/a )

DIRECTOR
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7. I now proceed to deal with the contentions in the said application

paragraph-wise.

8. The statements made in paragraphs 1, 2, 3 and 4 of the said report
are matters of records, I deny and dispute any
allegations/submission made contrary thereto or inconsistent

therewith.

9. The statement made in paragr#ph S of the said report are denied
except those which are borne out of records. I dispute the
“Observation of the Committee during site-inspection” as provided
in the said report of the Committee dated 22.07.2024, in as much
as the érea occupied by the respondent no.11 is concerned. The
answering respondent carries on its advertising activities in a
portion of plot no.87. The answering respondent has been carrying
on its business activities on the plot mutated and allotted in favour
of the Metropolitan Cooperative Housing Society Limited. |

The answering respondent has not taken part in any illegal
activity as pointed out by the Committee. I state that the
advertisement activities which are carried out by the answering
respondent in the concerned area are all with the approval of the
Kolkata Municipal Corporation and permissions granted
accordingly for which licence fees and tax on advertisement were
received by the Kolkata Municipal Corporation and for which
appropriate receipt have been issued. Copies of such permissions
granted and the receipts with regard to license fees and tax on
advertisement issued by the Kolkata Municipal Corporation,
Advertisement Department are annexed hereto and collectively
marked with the letter — “B”.

[ state that the Committee could not have come to a finding
that the act of erection of hoarding on the concerned plots of land,
without prior approval of the EKWMA is an illegal activity, could

// o ., not have been passed without demarcation of the portion of the

,7/',//" y L ‘ o \‘\”f.s,i-_}\land under the Metropolitan Cooperative Housing Society Limited.
//’ - / > U o " i".( )7 '

,,I'le Metropolitan Cooperative Housing Society Limited as well as
J

DIRECTOR

o

/

| For KARUKRIT ADVERTISING PRIVATE LIMITED

kﬁ%gézﬂ» Than
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the Outdoor Advertising Association before finding any return in
the present case.

The report filed by the Kolkata Municipal Corporation dated
22.07.2024 in the instant matter makes it clear from the records
as to whether the hoardings are installed in the EKWMA area or
not. Such being the position the Committee ought not to have
returns such a finding, in ignorance of the ground reality.

Furthermore, the said area was under the jurisdiction and
assessment of the Municipal Authorities would appear from a letter
dated 16t January, 1997 issued by the Ex. Engineer (Civil),
Calcutta Municipal Corporation issued in connection to a to a
letter dated 28t November, 1996 issued by the answering
respondent. Copies of the letters dated 16t January, 1997 and the
28th November, 1996 are annexed hereto collectively and marked
with the letter- “C”.

The fact how the said Housing Society became the owner of
the part of plot no.87 is elaborated in a letter dated 29.05.1997
issued by the said Housing Society in favour of the Chief Valuer
and Surveyor, Calcutta Municipal Corporation. A copy of the letter
dated 29.05.1997 is annexed hereto and marked with the letter-
“D”.

The statement made in paragraphs 6 and 7 of the said report are

denied except those which are borne out of records.

I now proceed to deal with the contentions in the said affidavit

paragraph-wise.

The statement made in paragraphsl, 2, 3, 4 and 5 of the said

affidavit are denied except those which are borne out of records.

The statements made in paragraphs 6, 7 and 8 of the said report
are matters of records, [ deny and dispute any

allegations/submission made contrary thereto or inconsistent

' therewith. I state that although the deponent of the said affidavit

‘“has admitted in the paragraphs under reply that the answering
ot “

requested for a personal hearing before the

| For KARUKRITADVERTISING PRIVATE LIMITED

JM”/”% \ﬁmﬁr l/f/é« <

DIRECTOR
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Committee, however, such opportunity of being heard was never

provided by the Committee.

The statement made in paragraph 9 and 10 of the said affidavit are
denied. The statements contained in the paragraphs under reply
are categorically denied and the same are misleading. The subject
matter in the writ petition being W.P. No. 16383 (W) of 2019 and
the issue out of which are the present original application has been
preferred are integral. Both the matters relate to putting up of
hoardings on plot no.87. One of the plots of land which are
involved in the present original application, that is Plot No.87 is
partly mutated and allotted in favour of the Metropolitan
Cooperative Housing Society Limited, wherein the answering
respondent is operating its activities. Therefore, any order passed
by this Learned Tribunal on plot no.87 shall affect the business of
the answering respondents. In this regard the answering
respondent craves leave of this Learned Tribunal to rely upon a
copy of the writ petition being W.P. No. 16383 (W) of 2019 at the

time of hearing.

The statement made in paragraphs 11, 12 and 13 of the said

affidavit are denied except those which are borne out of records.

The statements made in paragraphs 1 to 15 of the foregoing

affidavit are true to my knowledge.

LZ(WZW- @M//X vfé .

Deponent is known to me

\zu;wﬂﬁi P Identified by me

Advocate @M}:bﬁ‘ @?ﬂ -

F/HO@QQ/QOZI . Advocate

F[ Yopa [2021

SOLEMNLY AFFIRM

BaCEORE ME

[ } o)

For KARUKRIT ADVERTISING PRIVATE LIMITED .

~ fwﬁ%ﬁ \/‘Mé X
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ANNEXURE - A e

Ref No. : I\APL/PI\I/()(oO/OOM 2025 Date : 14:08.2024 | 3
e ‘_-7 C)
o | - US
/ RECEIVED
o - G IRV AR SRR R
/L‘he District Magistrate, South 24 Parganas, ‘ o SONTAINS N \ \\\\\ b
Todal Body, B e b3
New Treasury Building, . _ AT ML, ‘l/
(3% Floor and 9% Floor), CQouth B4 Paiianes
Alipore, .
. ¥olkata~-700027.

BEFORE THE NATONAL GREEN TRIBUNAL -
- EASTERN ZONE BENCH, KOLKATA
Qriginal Application No. 78/2024/EZ
Abhrajit Roy Chowdhury
Versus
The State of West Bengal &;Ors

Respected Sir,

This is to bring to j‘four notice 'that'Karukri-t Advertising Private Ltd. is ‘
e company registered under the Companies Acf, 1956 having its registered
office at 13'A, Madan Mohan Tala Street, Kolkata ~ 700 003. Karukrit
Advertising Private Ltd. is carrying on business since 1932 and is one of the
pioneers in the field of advertisement through hoarding. | ,

We camé'to know about the order dated 2n¢ May, 2024 passed in the
aforementioned matter from a newspaper publica‘ti-on dated 6% May, 2024,
published in Ananda Bazar Patrika, wherefrom it appears that the Learned
National Green Tribunal, Eastern Zone Bench, Kolkata has con.stitu'ted the
aforementionedCommittee, for visitation of the site in dispute and for filing a
report with ’regard to the allegations made in the sald Original Application. It
appears that the Learned 'Pribunal h'as also directed the Committee to
recommend penalty as well as Environmental Compensation in case aﬁy
violation is found. A copy of the ncwspaiacr publication dated 06.05,2022
alonz the order dated 02..0‘-5.202'4 are enclosed hereto and marked
collectively with the letter-A, ‘

Karukrit Advertising Private Ltd along with Outdoor Advertising

 Asscciation moved a writ petition before the Hon'ble High Court at Calcutta

e o

@ MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
[CINU22190WB 1974PTC029594 |
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VISIT AT

" ADVERTISING PRIVATE LTD

bearing W.P. No. 702 of 2007, being aggrieved by a notice dated 24HMay,
2007 and order dated 1°tJune, 2007 issued by the Chief Technical Officer,
East Kolkata Wetlands Manageraent Autnomties, ‘Departmen‘t of
Environment, Government of West Bengal, regarding removal of hoardmgs
in EKW Area. The said writ petition was later renumbered as W.P. No. 16383
(W) of 2019, Copies of the notice dated 24%May, 0007 and order dated 1¢
June, 2007 _aré enclosed hereto and marked collectively with the letter-B.
The writ petition was moved on 4®June, 2007 and both the impugned
notice and order were stayed till 195 June; 20()7 by Ihs Lordship the

Hon’ble Justice Dipankar Datta. Thereafter by an order-dated 18®January,

2008 passed by the Hon’ble Justice Jayanta Kumar Biswas the said interim
order staying the operation of the impugned notice and order was extended
until further orders. Copies of the orders dated 4®June, 2007 and 18t
January, 2008 are enclosed hercto and marked collec tlvely with tbelettewc
During the pendency of the said writ pe tition, a Show Cause Notice
was issued under section 11(1) of the East Kolkata Wetlands (Conservatxon

and \/Ianagement) Act, 2006 dated SmAuguSL 2019 by the Chief 'I‘echmcal

Officer, EKWMA, addressed to the Director of Karukrit Advertising Private.

Ltd., wherein Karukfitwas directed to appear for hearing on 218t August,

2019 at 11:30 a.m. before the Chief Technical Officer. The subject and

substance of the said Show Cause Notice was regarding hoardings and/or
structures of hoardings having been erected uander the banner of the

applicant on Rast Kolkata Wetlands which are governed under the Fast

Kolkata _Wctlands (Conservation and Managernent) Act, 2006. A copy of the

Show Cause Notice dated 8®August, 2019 1s enclosed hereto and marked
with and marked with the letter-D. .
" The hearing was rescheduled and was ulmmaiely held on 2274 August,

2019 and an order dated 13% November, 2019 was latter communicated to

| Karukrit, issued by the Principal Secretary, Environment Department and

Lho Member Secretary, EKWMA in connection with the said show cause

notice dated 8% Augusl, 2019, wherein Karukrit was directed to demolish
the-hoardings and/or structures of hoardings within 30 days from the date
of issue of the order and additionally to restore the subject land to its

/Q\ MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
G UZ2 190WB1374PTC029594 |

PHONE - 2564-1512
. 255413833 «
FAX . 2554-1802
E-MAIL karukrit19:22 @karukrit.com
- www.karukrit.com




PHONE : 255451512

: . 2554-383% ~

FAX . 2554-1802 :
E-MAIL  : karukrit1 932 @karukrit.com
VISIT AT @ www.kartkrit.zom

premow status fail-iﬁg wh‘ich action may be initiated as per the FKWCM

Act, 2006 and/or the Environment (Protection) Act, 1986 and monetary E
p@ndlty may also bc imposed as enyironment compensation. A copy of the
order dated ISmNovember 2019 1&, enclosed hereto and marked with the
'leitor -E.

The said order dated 131hNovember 2019 was challenged in CAN
10751 of 2019. The Hon’ble ngh Court, Calcutta by an order dated
1.5, 12.2019 has been pleased to continue the stay as originally. vgmn'ted on
4~hJunc 2007 and extended on 18" January, 2008. The Hon'ble Court has.
been further pleased to restrain the EKWMA from giving cffect to the order -
dated 13,11.2019, without the leave of the Hon'ble CouztA copy of the said
order dated 13thDecember, 2019 is enclosed hereto and marked with the
letter-F. ‘ .

The writ petition is pending before the Hon’ble High Court at
calecutia. The aforementioncd facts 'arc brought to the notice of the
Committee constituted by the Learned Tribunal for consideration.

Under such circumstances, it is humbly prayed that an opportunity of |
personal hearingbe granted by the Committee to the chresentatwe of
Karukrit Advertising Private Ltc, before deciding the issue,

Yours faithfully,
wnclo : As above , S o
For KARUKRIT ADVERTISING PRIVATE LIMITED
T,
DIRECTOR -
>m, ,(fo/p forwarded to : The Senior Sc1ent1st, West Bengal Pollution Control

Board, PARIBESH BHAVAN 10A, Block-l.A., Sector-llI, Salt Lake
Clty kolkata 700106, {e.mail : ms.wbpeb- -wh@bangla.gov.in).

copy forwarded to :The Chief Téchnical Officer, PRANISAM‘PAD BHAVAN, &%

Floor, LB — 2, Sector - 1, Salt Lake Kolk ta 700106, (e.mail
ctoekwma[@gmaﬂ com} B
2 2027 o " e T
Received. C no Cor oy T
: : East Kolkata Weilands u‘u nqvmcnl f\Ut ority ST S
; . Department of Enviconment, Gevl. of Vet Béngal (R S
Pranisampad Bhab “n 5 b Flaor, L8-2, Sector-l /f" & :
Salt Lake, Kolvatn 708105 LT » NMEY TG
@ MEMBER OF OUTDOOR A)VERT!S[NG ASSOCIATION L . /\)é@uﬂ} > ,

0 diClNH@ZJQOWBIQ'f‘iPTCOZQSQA.]
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[tem No.02 Court No.1
BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.78/2024/EZ
Abhrajit Roy Chowdhury Applicant(s)
Versus
The State of West Bengal &'Ors. Respondent(s)

Date of hearing: 02.05.2024

CORAM:

For Applicant(s)

HON’BLE DR. ARUN KUMAR VERNMA, EXPERT MEMBER

- Mr. Dibyayan Banerji, Adv.

For Respondent(s) : Mr. Rajib Ray, Adv. for State Respondents, Govt. of W.B,,

oo

Ms. Rashmi Singhee, Adv. for R-2 (in Virtual Mode),
Mr. Dipanjan Chosh, Adv. for R-4,

Mr. Sibojyoti Chakraborty, Adv. for R-8 {in Virtual Mode) 7

ORDER

Mr. Dibyayan Banerji, learned Ccounsel is present on behalf of the

' Applicant.

The Applicant in the ﬁresent Original Application has alleged that
several hoardings, bill boards, flexed, advertisements, electric aﬂd
iron poles, generators and motors have been installed on the stretch
of land beside the Eastern Metropolitan Bypass formatting part of
internationally recognized Ramsar Site Rast Kolkata Wetlands in

Dhapa Mouza, P.S.-Pragati Maidan, comprised under J.L. No.02,

-P.S.-Pragati Maidan, South 24 Parganas, upon a stretch of vacant

land which appears to be low land or a wetland opposite the ITC

Royale and Bypass Dhaba situated at 1A, Bog?gaon—liulpi Roéd, Sec-

B, Tangra, Kolkala.
It is stated that in the night LED bulbs and iHalogen lights installed

on these advertisements are run by generator and motor fueled by

R
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HON'BLE MR. JUSTICE B. AMIiT STHALEKAR, JUDICIAL MEMBER
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diesel and petrol. The allegation is that the above alleged 2
constructions are on the East Kolkata Wetlands which is a Ramsar
Site.

Supplementary affidavit dated 01.05.2024 has been filed on behalf
of the Applicant; the same is taker. on récord.

This affidavit has been filed with land records to show thegi; the plot

In question is the record of the waterbody of the East :Kolkata.

Wetlands Management Authority.

In our opinion, matter requires consideration.

Issue notice to the Respondénts, returnable within four weeks.

Mr. Rajib Réy, iearned Counsel who is present in Court, accepts

notice on behalf of the Respondent Nos.1,3, 5, 6, 7,9 and 10, State

- Respondents, Government of Wes't”Beng_aI.

Ms. Rashmi' Singhee, learned Counsel.appearin-g (ifl Virtual Mode),
accepts notice on behalf of the Respondent No.2, Ministry of
Environment, Ferests and Climate Change (MOEF&,CC), New Delhi.

Mr. Dipanjan Ghosh, learned Counsel who' is present in Court,

accepts notice on behalf of the Respondent No.4, West Bengal State

" Pollution Control Board.

Mr. Sibojyot:i Chakraborty, learnecl Counsel appearing (in Virtual

' Mode), accepts notice on behalf of the Respondent No.8, Kolkata

Municipal Corporation.

All the Respondcnb shall file their counter-affidavits within four

weeks.

Considering the allegations made in the Original Application, we#

deem it appropriate to constitute a Committee cOmprising of the
following Memboars:-

1) Senior Scientist, West Bengal Pollution Control Board;
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i1) District Magistrate, South 24 Parganas or his representative

- Officer not below the rank of Additional District Magistrate

(A.D.M.); and

i) Chief Technical :Officer, the Bast Kolkata Wctlands.:

Management Authority

The Committee shall visit the site and subrnit its Report with regard

" to the allegations made in the Original Application within three

weeks.

The District Magistrate, South 24 Parganas shall be the Nodal Body

for all logistic’ purposes and shall file the Inspection Report on

_affidavit.

In case violations are found, the Committee shall recommend penalty

as well as Environmental Compensdtion and also suggest remedial

measures, if any.

List on 08.07.2024.

Dr. Arun Kumar Verma, EM

May 02, 2024,
Original Application No.78/2C24/EZ

SKB
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Exsl Kolkata Wolhmds Manageuient Authority
Deparument of Enviroument,

Guvernnent of West Bengol

Wrters Building, Koltksts - 700 00 ¥

From :Dr., Nitn{ Xundu. -
CTO, EK WA N ' . Dele: 24,08.67

Mo. S (CTO)/ EN /826 /07

To

© The Scerctary

-Quidoor Advertising Associaton,

73A Ganesh Chandra Avenus, Kol-13.

Wi reference to your letier No. OAANKMC/07-08 dated 09.05.07 Iwgﬁuld-lik«.’ (o inform ‘

- you that in. excrelse af Swetdon 4, 1( Q) of TK'W Conscryutlop and Managemenl Ac.@,Z,OO’()
d:‘cision_"_hxx beenn taken xl the h-lghcz;.}cvo-l [0 remove all the hoardings in EXK\Y arce
+ frminudlotaly withour il

Please ke peceisary actorn in (als line,

Thanking you..

B

Dr. Nitsi Kyndu.
CTQ, EKWRMA.

;

-

Copy to: LyDM, South 24 Pargsnss. o
" +22) Supedntsndeut of Polics, South 24 Parganas. .

.
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ising ASSOCIATION.
Regd. No S/12445/72.0% Undar W.B. Sociclies Rogn. Acl. 1961

T3A, GANESH CHARMDRA AVENUE, 2ND FLOOR
KOLKATA - 700 013 « PH. /FAX: 2237-14147

Lresident
Kesto Sshii
R
Meblle @ 98303908CE
Vir e~ resigent

Jogesh Shah

PhH - 7235-01V0R/4A683
Mobile 4832039530

Anjan Banarjee
Ph, . 24C0-1888/2333
Mobiie  SL31039876

S. Dev Neogi
Ph. : 2479-5795/7073/$365
tobkite 0 96300211 1€

Jayanta Sahw
P, 2RSH 5127360
Liobite 1 GQILCS Z80C

Secre ey
Nirmmnl Thakor
Oh.: 32910959

Meoiie Q8202

An7is

2csl. Siprotary v
Surujit §ana

oL 2291927116613
£ 92204 2020

o

RSPy

b

Treasurer

8iman Roy Chowdaury
Bnoc I86F 169371718

CO4R3UEANLS

eyt freasynwr
Pulaic Chowdnury
2541-3582
D 9K3CIOCT N

D

ietiie

253000 72/2554-1512

va - 01.06.2007
OaN KMC /0748 Dado: 01 v

To

D Nitel Kindo

Chiel Terhwatea] (cer _

Past Celorrin Wettasd Mamngioment Awtherity p
Depectment of Ewvireamead, Govi ol Wed Beng

Writers' Buldbig,
Kobots - 760 =38

P s Wemnyel of Hosrdings in BV sree

We have just recotved youf 1obttcr' ne. S(CTO’VEWS/O"I {@01"06'0&:;
6.45 pan. today botng notice for digmzniling hoardmas :xt EK arca.

1§ 20 wmeeelis orgaosstion aod have m:dcné with mcxnbem sparsed oves i
v Jow ‘e are frying our best to appase ouf _
\ci;{coijnﬁa:i a?(;v;gf; possible guo:;gt your gaid notics. We e ,{(mardbmg
¢aur notico ender referotos O OuT tombets asd would asmme you t your
within pext 3 wockmg duyx aad e shedl flren pOKY
b sble 10 revert 0 e subject Vour ieiter wider roply bas bren x@y;dg‘by
ae afler warkmyg boors of the office today end \qmcmw erd Bupday Domg
clased, there is 50 oihes way of pending your notice & ouf roembers cartier.

Dertice will resch them

¢ ol coutext to mention that we mave soughl
certain clarificarions fom your end vido our letier 4T 25.05.07 lo \*fh&Cb W

- have aotl yel roccived any roply from your end nor we have .rboewodrany

songe fo ont eertit! depatationsand lefiers sent 10 youl oq this subjoot.

Incidentally, it wold ot be ou

L resy

' : - et i mreraYdrno.
W request you for you petisnoo ut the .

Thanking VoM,

yonrs Faithfutly, . |
wtdoar Adrortising Az«socmtion_
\ .

W,

M N
)y . i

RPN |
Nirmal Thasaw | —
ANy P \ . .

Secrxdwry

afiilinted with Merehanls, Gl ramberol Gommearce




342

:'//

Fd
- ORDER SHEET
) IN THE HIGH COURT AT CALCUTTA
CONSTITUTIONAL WRIT JURISDICTION

ORIGINAL SIDE

T, No. 299 of 2007
W, P. No. of 2007

Outdoor Advertising Association & Qrs.
Versus
BEast Kolkata Wetlands Management
Authorities & Ors.

BEFCRE The Hon'ble JUSTICE Dipankar Datta

Date: 04.06.2007

None appears'oh behalf of the.respondent nos. 1 and 2
despite service.

The petitioners'are aggrieved by the order dated 24"
May, 2007 passed by the respondént‘nouz conveying ﬁo the

Secretéry of the petitioner no.l the.décisidn,takenﬁgt'thg
highest level to remove ali ‘tha. hogrdiﬁgslmiﬁl”ggsahgfgg
{mmediately without fail as well as tﬁe order dated 18"
June, 2007 issuing notice for‘dismantling.of hoardings.

Prima facie, the action taken by the respondent nos. 1

2

and 2 appears to be in violation of Section 4 of the East

Kolkata Wetlands (Conservatidn and Management) RAcCt, 2006
as

inasmuch Clause

before making an ordex under (6)
< :
V;?f- QT
- v
— ;»...t

%\ \~3§ r’§

Y e \_w‘»,

\h Cr ‘"{{ N ,/‘;
Q7. S
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thereof, reasonable_iopportunity of being heard tO the
petitioners appears not to nave beén given. |
In view thereof, the orders impugned referred to above
shall remain stéyed till i9m June, 2007 or until further
: §rders whichever is-earlier.
‘List this writ‘petition as ‘Court Application’ on g
June, 2007 for further consideration.

The'petitioners shall inform the respondent nos. 1 and

2 the next date of hearing and further that in,the event
there is no representatlon from their side on that date,
the lourt may even proceed to dispose of the ert petltlon
on that daﬁe.

All parties are to act on a xeroxéd signed copy of

‘this Order on the usual undertaxing.

p o A=lVi ~<

Assistant Reglgirar
Jigh Court 0,8, Calculta

" AKGoswami
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Wwp No. 702 of 2007

N THE HIGH COURT AT CALCUTTA

o

Conétitutional Writ Jurisdiction

ORIGlNAL‘SEDE

CUTDOOR ADVERTISING ASSOCIATION & ORS. petitioners
Versus - | . |

£asT KOLKATA WETLANDS MANAGEMENT AUTHORITXES & ORS. Réspondenés.
REFORE:

The Hon 'ble JUSTICE JAYANTA KUMAR BISWAS

DaTe ! 18th January: 2008 .

The CoUrtv:— counsel for the statewprays:for extension
of ‘:Lme' to file opbosition. such prayer is not opposed. éduhsel for the
petitiopers_prays for exténsion of interim Qfder already made in the case-

In view ‘of the above-noted submissions, 1 make the following order.

Interim order made in the case'shall remain in force until furthéer order. The

reséoﬁdeﬁﬁs shéll\file their opposit;on within four)weeks as ‘prayed for; recsly.
if any snall be filed Qithin cwo weeks chereafter.

List'the.writ petitioh'fox fiﬁél hearing after seven weeks.

Urgenﬁ certified %eroX copy of this order shall be supplied to the
parz-iesy i aPpiied«for! within three days‘fro@ thé date of #eceipt Qf the file

py the section concerned.

(JBYANTR KUMAR BISWAS, J.)
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. Kolkata 700108

- Date; OF J0spory,
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TYPED. COPY

Government of West Bengal
Department of Environment
Rast Kolkata Wetlands Management Authority
Pranisampad Bhaban, 5t Floor, LB — 2, Sector 111, Salt Lake, Kolkata — 700106
Ph: 91-33-23353003, Fax: 91-33-2335 6403

No. 223/CTO/EN/018/2006-07 Date : 08/08/2019

From: Niraj Singhal, IFS
Chizf Technical Officer

To : Director,
Karukrit Advertising Pvt. Ltd.,
13 A, Madan Mohantala Street,
Kolkata-700005.

Sub: Show Cause Notice for hearing under Section 4(2) read with Section 11 (1) of ihe East Kolkata
Wetlands (Conservation & Management) Act, 2006

Sir/Madam,

It has come to notice of the office of Bast Kolkata Wetlands Management Authority (EKWMA)
that the hoarding and or structures of hoarding have illegally erected under the banner of Karukrit
Adverlising Pvt. Ltd. at Mouza-Dhapa, JL no. —2 under P S. Pragati Maidan (Landmark Adjoining

EM Bypass, opposite to Metropolitan housing) of Dist. 24 Parganas (South).

According to the East Kolkata Wetlands (Conservation and Management) Act, 2006 the subject
land falls within the Fast Kolkata Wetlands (EKW), which is also governed by the Wetlands
(Conservation and Management) Rules, 2017 notified by the Ministry of Environment, Forest and

Clmate Change, Government of India. Such illegal activity attracts penalties under the relevant
Act(s) and/or Rules.

Y ou are given an opportunity of hearing under Section 4(2) read with Section 11(1) of the said Act
of 2006 to show cause why legal action should not be initiated against you.

Therefore, you are hereby directed to attend the hearing on 71/08/2019 at 1130 am. at the

Conference Hall, 5t floor, Pranisampad Bhaban, LB-2, Sector-IIL, Salt Lake, Kolkata-700106 with

reievant document(s) related to this matter along with proof of your identity, failing which an ex-

parte order may be issued. '
Sincerely,

Sd -

Chief Technical Officer
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Deparnngntofﬁnvwonment

B East Kol k:ata Wetlands Management Authority
1samga d Bhavan, 5" Floor, LB-2 Sector 1. Salt Lake. Kolkata =700 16s

No. 318/CTO/EN/018/2006-07 - ) © Date: 1341172019
Q&ﬂ_e_x

East Kolkata Weﬂands Managemcm Authority (EKWMA) issued a Show Cause Notice for Fearing vide o,
223/CTOYEN/018/2006-07 dt. 08.08.2019 and subsequent lefter vide no. 236/CTO/EN/O1 8/2006-07 dt. 16.08.2G319 in
the name of Karukrit Advertising Pvt Ltd under Section’ 4(1){(c) of the East: Kolka.w Wctlunds-' (Conservaion und
Management) Act, 2006 for their illegal hoardings and/or structuces of hoarding being erected at Mouza Dhapa. Il no.
2 under ?.S. Pragati Maidan, Dist. 24 Pargenas (South). The hearing was held on 22.08.2019 at the oftice aff \‘.‘L
EKWMA. ' '

On perusal of records available with the office of the E}\WMA it<is found that H\WMA direcred the Secretary.
Outdoor Advertising Association by lewer no. S(CTO)/EMB%/O? dt. 24.05.2007 for removizg 1h: hoardings
alongside the Eastern Metropolitan Bypass. In rcsponsc to the said letrer Karukrit Publlcuy Pvi Lid sent the reply
bearing no. KPPUM/I 82/2007-08 dt. 25.05.2007 10 the EKWMA by dcnymg the charge of illegal hmrdmgs

Wm Petition vide WP No. 702 of 2007 n e matter of Ouxdoor Advcmsmg Association & thch'\’s East Kolkata

Wetlands Management Authorities i€ Other's was filed before the Hon'ble High Court at Ca\cuua fr lhc seme issuc.
In its Order dt. 26.02.2015 the High Court observed that some respondents had offices outside the territorial

jurisdiction of the Original Side of the Hon’ble High Coun at Calcutta and directed conversion of the.dase into the

s

Appellate Side. o . e H

The 'EKWMA has rccewcd scveral complaints against (he illegal hoardings situaled alongside  EM Bypass.

Accordir.gly, EKWMA {ssuéd the Show Cause Notice dt. 08. 08 2019 and 16.08.2019 as memjonicd suprd.,

In the aforesaid hearing the following persons were present for Karukrit Advertising Pvt Ltd:

»  Shri Raj Kumar Basu, Advocale, Fox & Mandal (Advocates and Solicitors).
«  She Victor Chattegjee, Advocate.

The Chief Technical Officer (CTO), EKW MA askcd Lhem why action should not be initiated zgainst the company for
perpetuai violation of the EKW Act and the Wexlands (Conservation and Management) Rules, 2037, 1n reply. the
have made the following submission before the CTO: =
A. The Writ Petition being WP No. 702 0f 2007 is pending before the Hon'ble High Court at Caizuna.
B. [t has been stated that the subject hoardings are not situated on any welland.
- C. dthes been claxmed that the hoardings have been erected in terms of gmdclines of the government issued by
the management for East Kolkata Wetlands. In this regard, they have sent @ letter Gl 23.08.2019 with some

documents prepared by Wetlands Internatiofial South Asia for managerment plan for East Kelkata Welands,

1
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v+ they nave mentioned thal the subject land belongs 1o Metropalitan Co-operative Housing Socizty 1ad and
theyhave made an‘agrcement with the said Housing Socicty for crecting their hoardings.

E. They have claimed that No-permancnt siructure has been crecied by them.

I In addition (o the above, during the hearing they have ulso said that they have alrc}xdy filed WP Ne 183830

¢l 2019 in the High Court on this issue.

While considering the aforementioned submission of Karukrit Advertising Pvt Lid and examining the same with (he
available afficial records, the following paint-wise observation is as follows:

a. While delivering Otder dt. 26.02:2015 in the matter of WP No. 702 .6f 2007 the High Court abserved ha

fisdiction of the Original Side of the Hon’bie High Coun

some respondents had offices outside the territorial ju
at Calcutta and directed conversion of the case: into the Appellate Side,

b.  According to the ficld report sub;nirtcd to this office, the hoardings and/or structures of hoardirg adjoining
EM Bypass (opposite 10 Metropolitn Housing) are siwated within the East Kolkata Wetlands (EKw)y,

o No- such guideline for héardings within the EK W i§ in existence, ) ' ’ 4

d. ltisan admined fact by the company that the hoardings and/or structures of hoardings telong 1o Karkrig -

the land ownership. Thclacl of crection, of hoarding
without prior approval of the EKWMA is an illegal activity, as perthe EKW Act,

€. Thesubject hoardings and/or structures ofhoarding'bcing ercétcd at the subject land stay put therc throughaut

“the year, and these are there for years and these are not movable Structures. SQ, these hoarcings andan

structures of hoarding are construed as permanent in natyre, } S

. With regard (o WP No. 116383(\«\/) of 2019 det.ails of the instant writ petition are stil] noL available with this

affice, no Order and/or interim Order has been communicated 16 this office in this regard. - -

i

Considering the above, the undersigned has come to the conclusion that there is no legal merit in the claim o Karukei

Advertising Pvt Lid for the hoardings and/or structures of hoarding alongside EM Bypass (opposite 10 Metropolitan
Housing} at Mouza Ohapa, JL no. 2, PS-Pragati Maidan, Dist, 24 Parganas (South) asApcr the: Eiasl Kolkatz Wcllandsv
(Conservation and Manage;’;’)em) Act, 2006 and its amendments from time (0 time, Therefore, ‘karukril Advenising
Pvt L is hereby directed under Section 4(],‘{(:) of the East Kolkata Wetlands (Conservation and Managcmcm) Act,

2005 10 demolish the illegal hoardings andfor siruciures of hoarding within 30 dayy from the date of ISSUC O

order. In addition, Karukrit Advertising Pyt Ltd has 10 restore the subject land 10 iis previous siatus, fziling wiich
action may have 1o be initiated as per the East Kolkala Wetlands (Conservation and Management) Act. 2006 andior

the Enviroriment (Protection) Act, 1986; and, monetary penalty may also be imposed as environmental somponsaticn,

‘All concerned may be'informed accardingly.
Sdr-
Principal Secretary
Environment Depanment
& .
: Member Secretary )
. East Kolkata Wetlands Management Authority
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u
No. 318/CTO/EN/018/2006-07 ) Date: 1371142019

Copy forwarded for Kind information and neczggary action 1o

I, P.S. o the Minister-in-Chatge, Environmant Department & Chairperson, CKWMA

2. Commissioner, KMC

3. District Magistrate, Dist. 24 Parganas (Scuth)

4, Deputy Comm'\ssioner of Police, East Division, Kolkata Police
$. Officer-in-Charge, P.S. Pragati Maidan

6. BL&LRO, ATM at Kasbz, Dist. 24 Parganas (South)

V@m Advertising Pvt Ltd

8. Guard File

- 6&%'11-%%“‘,

Senior Law Officer &
Ex-Officio Assistant Secretary
Departrnent of Environmznt
Government of West Bengal
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WP NO(J{@Q OF 2007

[N THE HIGH CCURT AT CALCUTTA

CONSTITUTIONAL WRIT JURISDICTION
ORIGINAL SIDE o \ 4
> ol
Ms:----;i-- ,_ 2
C TRold
[N THE MATTER OF : '

An application under Article 226 of the

Constitution of India;
AND
IN THE MATTER OF :
Issuance of Wri%/Writs ~ and/or
Diréction/Directioné and/or Order/Orders;
ANP
IN THE MATTER OF :
The East Kolkata Wetlands (Conserva_iion
_and Management) Act, 2006;

AND

IN THE MATTER OF :

The Kolkata Municipal Corporation Act,

1980; - | :




AND
IN THE MATTER OF :
Notice No.S(CTOYEN/826/07 dated 24"
Ma_y; 20.07 issued by the Chief Technical
Officer, East Kolkatal Wetlands
Management Authority, Departmant of

Environment, Government of West Bengal,

‘ Writers’ Buildings, Kolkata — 700 0C1;

- AND
IN THE MATTER OF .
Qutdoor Advertising  Association, a
registered s.ociety having its registration
No.5/12455/72-73 under the West Bengal
SOcietigs'Régistrat1011 Act, 1961 Laving its
officé at 73A, Ganesh d1andra Avenuz, 2
ﬂo.or, Kolkata = 700 “013 through .its
Secretary. |
The Secretariy, Outdoor Adverﬁisjilmg

Association, having office at 73A, Ganesh
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Chandra Avenue, 2™ floor, Kolkata - 700.
013.
Karukrit Publicity Private Ltd., a company
registered under the Cornpanies AcL. 1956
having its registered office at 13A, Macan
\ohan Tala Street, Kolkata — 700 005.

... PETITIONERS.

VﬁRéUS

East Kolkata Wetlands Management ;
Amhoritiés, .D‘epartmem .of Eavironment,
Government of- West Ber.lgalﬁ Wrilers’
Bui.ldings? Kolkata — 700 001.
Dr. Nit‘ai Kundu, Chief Technical Officer,
East  Kolkata  Wetlands Management
Authority, Department of Enviror;rhent,
'Goyernmellt cof  West Bengal, Writers’
' Bu'i.l'dings, -Ko‘lkaté- 7000017
State of Wést Rerigal, through the Princibal

Secretary, Department of Environment,
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Government of West Bengal, Writers’
-Buildings, Kolkata- 700 001.

4. The Kolkata Murﬁcipal Corporation, & body
comofate constituted ur?der the Kolkata
Municipal Corporation Act, 1980 having its

office at 5, S.N. Banerjee Road, Kolkate —

700 013.

5. The District Magistrate, South 24-Parganas
having office at 12, Biplabi Kanailal
Bhattacharjee  Sarani, 1% Floor, Alif)ore

Police Court Compound, Kolkata-700G 027,

5. Superintendent of Police, South 24-Parganas
having office at 31A, Belvedere Road,
Kolkata-700027.

\ 7. Metropolitan Cooperative Housing Saciety

Ltd.,. registration No.75/Cal of 1965 under

the: West Bengal Societies Registration Act,
1961 tiifough its Secretary, having i:s office
at Plot No.CZ 38, Sector B, Canel South

Road, Kolkata — 700 105. .

... RESPONDENTS.
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gs with signature

Ve 10 ,

-
Noting b G Office notes, reperts, Orders or proceedin
_or:Advocate

-

Senial
NO.
13.12. 201 9.

w.p. 16383 (W) of 2019
with
CAN 10751 of 2019
with’ ‘

CAN 11098 of 2019

Outdoor Advertising Assocxation & Ors.

s.-

Kolkata Wetlands Management Authontles 85 Ors.

. East.

‘Mr. Amales Ray, _
Mr. Biswaroop: ‘Bhattacharya,
Mr. Raj Kumar Basly,
Mr. Victor’ Cha’ttex;ee,

Mr. D. Sinha Ray
: For the Petltloners '

.....

. :Mr,iAnklt Sure]&cz- .
: For the: Respondent

SN T.

vvvvvv

Mr. Alak Kumar Ghosh,

Mr,.‘Gopal Chandra Das
' For the KMC.

.....

Re: CAN'10751 of 2019
with -
CAN 11098 of 2019.

'Part:‘y/‘?aftie:s '_'\s/afe represer{ted_ in the order of .
their nare/names &8 printed_.abbvein the cause title.

Under conwderauon beforc thx% (oult is W.P.

a convcrted writ p(utxon on the

- /_02_ of 2007

16383 (W) of 2019,
Appcllate Side origmally'numbefed as W.P.
n’ble Court datéd

on the Original Sice: By order of the Ho
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M. 16 , ' " o

TR .
Notirg by Office: Sernial Date
or Advccate l -No.

\ 8s, reports, Orders of proceedings with signature

26t of February, 2015 the conversion of Ww.P. 702 of
_’ZOO’7 to the Appell ate Side from Lhe Orxgmal Slde was
directed takihg notice of the fact that some of :the
respondents have- offices outside thle" t_e'r‘ntorla‘.'

junsdlcuon of the Orlgmal Slde of the _Hon’ble Court.

M.r. Ray, Lea: -ned Founsel for the pé.titidneré, e
pomLs out that W.P. ’/Oz of 2007 was ixled bem;
aggrxeved by an ordm o{ 24Lh of May 2007 1s°ued by the

". East Kolkata Wctlands Managemem Authonty (EKWM/‘\)l
vdxrectmg Lhe petmoners who represent an advertlsmg
company to remove a hoardmg adjommg thc Eastern

Metropohta_n Bye-pass (for short EM Bye pass)

" The order of rcmoval dated 24‘h-of-May-; 2007
was 'stayed by the Hon’ble Court by 1ts order of 4th of
'June, 2007 and such ctay was extended until further

orders by order daLcd 18t of January, 2008

Mr, Ray argues t‘h>aA.t the stay of the c.iefﬁoiition
was ordcrcd by the . Hor:r‘ble' Court primarily on the
ground that the EKWMA vxolatcd the prmmples of natural
jﬁ§tice by not affordin»g the petmoners an opportﬁmt} to

show cause as provided by the BEKWMA Act, 2006.

g of August, 2019, the Chief Techmcal omcer (CTO)A

"EKWM'A' issued a show cause to the petmt\oners dlrectmg

¥,

) \ \

'// ¢ \ \\
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J'/, Y % ~ \J Y I ‘3\\‘

/| , » . :
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It is further bubm tted that: subsequently on the :
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Noting by Off:: -e Send!
or Advocata: | N

Date

Office notes, reports, Orders or proceedings with‘-sié:haiplre

them to answer as to why the hoarding in issue shall not

be removed.

Although the pet moners answered the show

cause by a reply dated 215t of August 2019 and were

also "rcprcsemed at th_c bearin‘g-through th,elr authomscd ‘

representatwes by wey of a ﬁnal order dated 13th of

November 2019, the DKK/VJ\/IA arrwed at the- conclusmn

that the subject hoardmg is. 1llegal and thercfore to be~ g -

' rcmoved w1thm 30 (thrty) days from the date of 1ssue of.;' N

the final order dated 13% of \Sovgmber, 2019,

The final order .détend. 13th of November, ;2019 s

now the SUbJCCI ‘matter of an mtenm apphca on flled bj ,

the petitl_oner.s, being CAN 10751 of 2019, whlch is under

‘consideration today before this Court.

Mr. Ray. submits that the. subject ho.a'rding has .
not beer constructed within EKWMA. 'l"a'nd. -On _the'

contr ary, the <u:>Ject hocxrdmg belongs to the land

allotted to the Metro po litan Co- peratwe Housmg Soc1ety .

_Limited (for short the Co—ope_ratwc].

Such stand is supported oy Mr Su1 c,ka Leade
Couhse_l who repre sents 1he Metropohtan Co opera‘me ;
Housmg Socxcty Lumted in Court today 11 1s subrmtted i

on bchalf of the Co- operauve that the hoardmg is part of.

" Plot no. 87 al loLtcd muLatcd and demarcatud i favour of

ihe Co-operative. It is further submitted that even the E

B}

v \.%

CN 0
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~ Noting by Office| Seral |- - g ron . . e _
or Advosate | NG. Dale | Office r‘ptves,.,.:_r_mort_s_,‘orders or proceedings with signature .

M Bye-pass. runs through __1a'n'd_ belonging to- the Co-
operative, although such: land has bee'n ultirnately
‘ acquired for the purpcse of constructmg ‘the E M Bye- '

pass..

lthough notice 'is’ JrOduced today by Lf;arned

Counsel on- record for Lhe petltloners ol mL1mat10n of

‘hearmg of the apphcatlon Loday,vnone represents -the

EKWMA.

Hav'mg regard to the | facts - whrch' -reméir_ '
undlsputed at this >taéc trlié Céu‘rt- is lpersu'a.dedwo.': -
continue Lhe order cf stay as’ omgmally granted by thev

" Hon'ble Concurrent Bench on the 4t of June, 2007 and
'e<fendcd ‘on 180 of January, 2008 This. Court s

; persuaded to restrain the EKWM‘X from glvmg> effect to its
final order dated 13% of Novcmber 2019- thhout takmg.'

the leave of th(—: Hon'ble Court. -

Let noUce of this order be 1ssued Lo Lhe non-
appearing Learned Counsel for EKWMA and an Afﬁdawt—_f- -

,of—Service be filed.on the ncxt'da.te. v,

This Cour s mformed that Afﬁda\ms Lo the main -

writ petition, i.e. W.P. 1_-6383'(\}\/4) of 2019 have been

exchanged bct'wee_nwt'he parties: -

Let forma’ Aﬁ@avms to” CAN : J¢o98'of 2019

arising out of W.P. 16383 ( ) of 2019 be :also exchanged

W

Ty,
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Noting by Offce
or Advocate

Soral]
No:™

Office’ notes, reports, Orders or proceedings with signature

within ‘a cumulative time period. of 10 (ten) weeks ‘from

~this-date.

The issue of amendment .of thé. writ. petition as

pleaded by the petitioner in CAN 10751 of 2019 shall be

considered at.the next stage.

Liberty to mention strictly upon ‘notice to the

oth-er_ sides. -

RS TR
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AN N EX u R E = l3 | X
| THE WOLRETA MYrICIRPAL. €O RPO %mm\m
Advaertisamant Department;
§," §. M, Banerjem Toad;.
Salcutta - 13.

sated, the 0(—(02 - 0'?/}2002.

"“ Kay\v&[@v{h Z% £ \/\Mﬁo*/ml&/@w C@ /»o«@#ﬁ/
3 A Moo omedia il SF S %d“/g/fzm @7&wn |

ol = ST Stan 4,4@ cag = (200 52, lra

Dear Sir(s),

I am glad to inform vou thiat your appllc:tion G éﬁ‘OCEEQ“

Nas bean grahbte B g thlJLOTJ/ equast you to zake out
v permission d/o. 202 & L1c>n61_u/ 203 _on payr“nt of s, /ffi) —
“1dfc. 9678*2/C) respactivaely. fou-will have to p;y ubual :

Advartisa I"t'lt?A L/‘ﬂ 204 oOF s, L)PSUD %\ for t]‘\ Y@arzm"mz_

) —> - [ FOTD - M>ﬁ7w0nw
g ,_> Ze :) — »L’_)L(.?“'\. \
S((

)
W J— 30
%)_3;& 0?%~ ;Zggggi% § !ouL%:E?;f)fully,
i 5 s 1§ A 1/“ 6«/\_ P A
U e x;? Nl S e Sap
T g@§>§ &@kﬁ%ﬁ%ﬂﬁ&m ey
’ ' \é% N\ “Yho Cal. Mpl, Cc;rpor :
/s
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)

THE VORKHTA MUMITID I, 2O 00 TION
' ' / J 1'. 1 E
Advartiscment Departmant;\*
5, 3. !, Banerjee oad,
lecutta‘u 18- -

.t awe

Dated, the 0f— o,g;—m_ , 2002.

Coorwdeid~ Bl mebes!

GoEr ey

[RAf e s fowa 2 (20124
e LyAAD

I am glad to inform you that your aowllcatlon
dt. QF{Nr“ﬁ Qf has baan granted. T, LitJEREGEE, regusst you- to:

taxke out permission u/s. 202 & Licence u/s. 203 on paymant of

FS»Z§2???W&iwwm & ks, é%2$8§2@qﬁl respectively. You will havé
to pay usuzl Advertisement Tax u/s. 204 of m.éig;@i@ﬂf:__,for”
 the year QU 0L .
{}-e02 — [ €000 \“\\
Paos —  ASTO QY
J
»&o&(!b?w’)"o?ﬂw %\éf
2~§373

\5uﬂf ‘/,,,.~;——————- R
C Sy

¥
pb/ - /@ Q (\g\

Youss Faithfully,”
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FOLAATA MUMTLSIP WL J0HPO (A TLION K

e
H
'

Advertisament Dupar
5, 3. N, Banerjsge: "

Valcutta - 13.
vatad, the Oz_az»hoj# 2002.

'JB ;@r.,-fg Haseom _';ff']
W o &

© e e TUy e B e AT e

Dear Sir(s),
I am glad to inform youw that your
raguast you to take =out

app\lcatlon dt ['

nas bszn grahted. I, theretfors,

202 & Licénce u/s.

permission u/s. 203 on paymont of ﬁ./

and | éLQ @QLQD ___ respectivaly. fou will have to pay WS
Adv:rtls=munt Tax u/s. 204 of mqu%fgy?wwm for tr= year-@y

E ] & S 3
A b &b 2 Lﬁfm | Qgég \\""
3

{/\F &03@0&@ e @ﬁ?

%'W *’/gi’— Q
\ 70 %29 D

—---n——-—«m—--vv--—m-‘v—n»‘M—.a—av-fw:w.-»---u-w—-u—«u-u-t i e W are re ¥ b




e
£)-643

o

P/~

. - \S7
—  4wo W
praod(egm) ~ 5320 | 3

363 P

TH® FOLKAY™A MUNTIID (L SO0 L PION

Adverti'somant. 2

Dear Sir(s),

Ioam glad to lntorr You that your anﬁllcatlon_ : , v
dbﬂ.%&jz&?{%g:' has baan uranteu I,'t1>r‘torp, requebt ya@'tgi -

LAxke out permission u/s. 202 & Licence u/s, 203 o

L8T00 sk 29820 |-

. rpspnctlvbly Your's
€O pay usual Advartissment Tax u/s

. 204 of‘ﬁpézg 55i f£oti_
Lh yaar Q,MTE~ ilﬂ@'l— § " _ ¢ et
[&0“0’@
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! '. \ . )
' # ' L 2 1 N ®
. J ...... 4 1 LA : 7 . ‘

- T KCGLIATA MUTTLZIPRAL 20HPO (ATION

Advcrtis=m nt RDepartment,
Sy Ss Mg Banerje~ Toad,
valcutta - 13,

v annie

vated, the ‘3}«0%02/

Dear Sir(s),
I am glad to inform you that-your application dt. Zf{xg ok

has been grahted. I, therefors, r qu=st you to take out
paermission u/s. 202 & Licezncez u/s. 203 on paymrnt of i

and @.:gLQ &;Q£2l:“ respactively. fou will have to p;y
Advartissment Tax u/s. 204 Oikw STLSTRDIf-for t“> e

@&M»—:*“ et LI igy
{§-20% <

§- aon (o)
fy—a0qy '
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THE {TOLKNTA MUNTSID Jo SO0 1 7 ON
Advy vrtis\ mont Dr*pal felich °n
5, 3. I, Banerjee Hoad,

\,‘.).l(,utta :g_l3 i

IZ‘@L VZCM[/( L Z;Q{; r/\«/‘
o B ool mmedaitals SH Soerd

e S B‘W/V

TmresmanismR Bmenam—m <——‘_—‘_—/
i

Dear Sir(s),
I am glad to inform you that your armllcatlon

dta. 'L{”Oﬁf—‘r?h\s baan granted. I, tn r*to*u, re,quebt you A
take out permiission w/s., 202 & Licence u/s. 203 on Paym spt OF

fS. JWF‘“_ & 05, &Q @w /"’ respactively. You - Wlll hav\. '
204 of Bs. Slm fj‘ for

to pay usual Advbrtlbement Tax u/s

the y=ar QGD’f" 2002 .

Yours faithEully, - "
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| | @
T KOGLIATA I\ﬂl,‘»"TZ[CIP‘\L "20HPO (A TION ‘
. Advertisament Dezpartment,

5, 3. M, Banerjs:e Noad,
,alcutta - 13,

vatad, the Z?’[-—OL".—@L_. 2602
i 6000% akmﬁ“ﬂ'd{
Lk

’ﬂﬁlff

Dear Sir(s),
I am glad to inform you that your appllcatlon dt.. QNQ?fIQ‘

has been granted. I, therefors, request you to take out

armission u/s. 202 & Licancs u/s. 203 on payhaht of.s.L%?:
and m’ §%%8f24@mj:1 respactively. fou will have to puay usual -

Adv=ftié;m”5;”féx‘u/s. 204 of s, 572537)~M for tha yeaergﬁj\ZjﬂQﬁ
: : o _ o
froe ey N
panler) asee & P e sggun
fo = sme (Y

EIESICLS S I

TR R T S S ) e e 1 e e Sy 6 A e i 1 g e e e g e b 8 L s S B e ey b ey P e e et e S g L s e S e . S o LS vt e

Ll’;. .

Asstt
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THE ITOLK®YT™A MUMITID I, 2010 TICN '.i

Advertlspm@nt Depar
5, 3. 1T, Banerwuc Road,’
Calcutta - 13,

s L7 I N ;

e @?ffﬁjfzﬁﬁfl/» 2002;
QLh'MWjYT#w S A.v*  Exﬂa;;L3

I m-j?g 573 =l / B 6
Swp Gowdy 2 L

AT

Dated,

Kowdﬁm/(

- S ot AV o o R e e

s @r.-;.._ .
o

e e e e A 5 0 Y Sk s LY YT e b

L

DJear 3ir(s),

I am glad to inform you that your aowllcatlon
dtd.. \Lﬁ~8«i§ﬁ7~ has basan granted. I, therefor L, rcqu 25t you to
take out permission u/s. 202 & Licence u/s, 203 on payment . of :
& ts. ;E%wgfgﬁ?]l: respactively. You will have
204 of BPs. 5\2-':5‘" l/:

T sy

N e v et

for

to pay usual Advertiscement Tax. u/s.
the year flﬂﬁj 280 |
(3Tv0

\

; —_— 4{?53 Y ou Rl
(lyouijY;% 26329 S o ol
— fgp‘m -“6\ g& \;\Q \91&3‘ %
180 320 Q@ : \‘>/ Th Cal, M
R
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ey e s e e e e

THT KOLKATA MGTIZIPAL 2OHPO- A TION

5, 3..M. Ban
'9%&9utta;

N LN LU Y e 8 1V e 1 e e

Dear Sir(s)

has‘besn grabhted. I, thvrvgore, qu»st you to tdku out o
permission u/s. 202 & Licsnca L/v 203 on paymant. of w.
and.m."§§%2§§%@;t:“ respactivaely. fou will hav> to p¢y w
Adyartisgment‘Tax.u/s. 204 OflG.S?zt_’* %‘for ths
N BN e | RTTO PR
J-ans . LES R
_\~&A3@W«») 95220 N \“}x

- _ 50 < A Yot
LS —%5TE 5\&:} i

AU

Yours. fait

S

T e e v e 0t e e e Sy e s bt e § oy T v ey e
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THT KOLKATA MUITTLSIP L

To

N A s, e

N8B adan edon
“,“,h,uérﬁriﬁV

TS N e 1Y S 2B N e b

2ar Sir(s),

I am glad to inform you that your appllcutlon dt

has b

permission u/s.

an grahted. I,
202 & Licancea u/>.
and [s.
W)~ 205, GM
w803 .6 8%
N ETTI UU%) LGS
oy — lL 20
N 262>
o TR T

SOHPO LA TLON

S, Axy W

Lhervfore, requast: you to tdku cut

e T W o o

(

Advertisament Dupar
“Ban §te)
palcutta]~' o

203 «on . DPYP“ht of 'S

“8’[255 t'_' rvespactivaely. fou will have to:: B

‘Advertissment Tax u/s. 204 of s, .LL

Y\

S@ f‘ for U

Yours: falf

Thé(hllﬂnl
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T FOLKATA MUTTIZIP WL S0%PO (4 TLON
' Advertlsvmbnt Departmaent,
S, 3. M. Bangrjewe Toad,
walcutta - 13,
vated, the 0@*06‘;@,;2/2@02
@ag bl G g iy
ﬂw be 3%

...'-—‘

N Y G W A Y e 8 Y ¢ e

Dear Sir(s), »

I am glad to 1nform you that your appllcntlon dt‘bqhﬁ?ét%a
has been granted. I, therefors, requast you to tdku out :
permission3u/s. 202 & Licanca u/é. 203 on paymant OF .55,
and m' g§l2%2LJf;w_ respoctiviely. Jou will hdv= to: p;yi
'Adverpisament Tax u/s, 204 ofts.fﬁgnggtjw for: e

¢ "‘QA)Zﬁ--**.w‘Q§ <D §X b . o
E}j a3 — Le?% \jf & S 3520

. ap3 (L8 9) — 43S K
'L\@~ C-— [12=ST % /{E/r

EJ 7

T T R YT el Y e 8 e e e S el et (W LY 1 et e e e T e M LY A B e B e 6 g et S o B G 87 e 5o bkt i S 10 e .t S e, e g
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_ THE 1IQLKuTA MU MITIT

L ©61%7

Adva.cisoemant Jcpalthntﬂ

5, 3. I,

mIGN

Banarjee Road,

-

30D

__&bg)CQ)TWJ> -

) —asy

pb/—

To

e

Jluuttn By e 13,

o~

I bv,@ywwléﬁiﬁﬁwﬁ

e

b Ak i AT FTAY i 3 7

Jated, the OS=(02—, 2002.

M%W’”

%7“"” Leow (S 2

Lyt

LG, orp leery

et

I am glad to inform you that your apnlication
dtad. Uﬁfﬁ@ﬁjﬁgiﬁ‘hns baan granted. I, thorsfore,  request you to

taxe out permission u/s.

to pay usual Advertisement Tax u/s,

& s, OX30 -

202 & Licence

uw/s. 203

respactively.

on paymant of

You will have

204 of ”s(zzé Q<SZ) V‘v‘ur

B et

the yz2ar —~ 200 2— \\
Y e 8 s \) ‘%
ZRoexe) \Q &\p : u

o ; ) Yours faithfully, . -

- 0y QA o b Qv) {ou'vs a:n}:_ u Ly 6\r)l_ |
& A N ;>J TRl AFONIE N Hueralr .
—_— 246250 Y R P h@vempd g a3t
b S wnecmzzuol, ST
@ Q\q\j\é/
[C
N¢E§
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. RESL (0
EAX ".;-(.0

GRAM :

KARU»R\ITKO

. [ ESTD. 1932 )
PROMOTERS OF SOLUS HOARD[NGS IN THE EAS
A STREET, (NEAR KUMARTULI) CAL

TERN INDIA
GUTTA-700005 ("l:‘NDil}x_) '

13-A, MADANMOHANTAL

~ The Deputy Manager,
Advertisement Deptt.
Kolkata Municipal Corporation,
5,S.N. Banerjee Road,
Kolkata - 700 013

: | Re : Your Demand Notices U/S 202,203 & 204

Dear Sir,

We acknowledge receipt of the aforesaid demand notices of. different locations
on various dates. - _ '

In this context, it is advised that Advertisement Tax under scction 204 upto 2002
- 2003, has already been paid by us. LT AN i

Accord':ingly, the - balance amount pertaining to aforesaid ‘der
(excepting under sec 204) is being paid on date by enclosed p
; VAP o . G,
] 667260 & 6673/ 3! N} all dated 29.03.03, on Bank:

“'\_5,20;684,00 (Five lacs Twenty Thousand Six Hundred Eighty Four Only;
..... _\'..u...............-.....'.........u. . 1

X

\ !

Kin\dly acknbwledge receipt.

Thanking you, e o o
T W | Yours faithfully,
. W ML For “KARUKRIT"

’ (9 i ' b

e : i N

T R (PARTNERY)

Enclo: 1) Pay ordera.a.
2) Xerox copies of Demand Notices
3) Location list for 13 sites

i,

RS OF SERVICE TO THE NATION="

- ' OVER 60 YEA T
B\ MEMBER OF OUTDOOR ADVERTISING AgSOCIATION
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[ ESTD.

PROMOTERS OF SOLUS HOARDINGS IN THE EASTERN INDILA
13-A, MADANMOHRANTALA STR EET, (NEAR KUMARTULI ) CALCUTTA 700 005 ( IN-D-I‘A)

The Kolkata Mumupal Corporatlon |

Demand Notice for Hoarding Sanction

“
I

E. M. Bye Pass Metropohton
%f\,

Sl. Location Size ‘

No. - -,

1. | E.M.ByePass Metropoliton 60’ x 20’ Lt

2, E. M. Bye 'PaésMetropol-iton . _ 60" x 20" « . Lit
- 3. | E.M. ByePass Metropoliton : ' 60' x20" - <Lt

4. ' E.M. Bye Pass Metropoliton - e0'x20 Lit

5. | E.M. Bye Pass Metropoliton | - B0'x 20 Lif:

6. | E. M Bye Pass Metropoliton - 60" x 20" -Lib

7. | E.M.ByePass Metropoliton : 60'x 20’ Lit

8. | E.M.Bye Pass Metropoliton =~ 60’ x 20" Lt

8. | E. M. ByePass Metropoliton 60" x 20’ !‘_.L_Lft’:f_-
10.| 405, Rajdahga Main Road, Kol-78 C30x20 kit
11.| 206//B,B. B. Ganguly Street 20" x 10" N
12.| 206/1/B,B.B.Ganguly Street 20'x 10

13.| 206/1/8, B.B. Ganguly Street | 20' x 10’

14.| 18A, Shyamacharan Dey Street 10'x 8

15. 18A, Shyamacharan Dey Street e 18"x 10"

16.| E.M.Bye Pass Metropoliton ‘fj = Qi 80" 15" i
“7.] E.M.Bye Pass Metropoliton ,\,‘/,77* 30’><,_15’ : Lt

40" x 15

L

\\/u?\\’ \ﬁ @
& Uloxpa\

OVER 60 YEARS OF SERVICE TO THE NATION

/9\ MEMBER OF OUTDOOR ADVERTISING ASSOCIATION ™
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[ #id

Ref'No: KPPL/M/1245/2006-07 Date:08,03:2007
The Manager, {/@r nens o
Advertisement Department, YO//‘ \,,

The Kolkata Municipal Corporation,
5,S.N.;Banerjee Road,
Kolkata-700013:

l.< \Jrl\v]E‘D \V

Re: Demand for License Fee, LUC &
- Taxes on Advertisement of S sites
for Lot No.H8 to H12,

Dear Sir,
' Apropos of your Demand No.200703112,200703113,200703114,200703 15,
200703116 dated on 22/01/2007, relating'to Lot No. H8 to H12 for a total License.
fee, L.U.C. & Taxes on Advertisement for a total LUC fees of Rs.6,59, 2500nly,we -
are pleased to enclose the Cheque no./ Pay Order no.386458 date 08.0 )3.2007 for
Rs.6,59,250/- on Bank of Maharashtra. As detailed below, for the period from.
01.04.2006 to 31.03.2007, for your doing the needful

Lot No.  Demand No. & Date Location ~ Amount .
JH8 200703112 & 22/01/07  E.M.Bypass 38,250/

, ‘ - : Metropolitan
«vH9 200703113 &22/01/07 . 1,38,000/-
<H10 200703114 & 22/01/07 . 2,07,000/-
«HI1 200703115 & 22/01/07 , 1,38,000/- -
H12 200703116 & 22/01/07 '1,38,000/-

Kindly acknowledge and arrange to send your money receipt,.for our
recard. . - v
Thanking you, ' :

Yours 1althtully, '
For Karukrit Pubhcxty Pvt. Ltd

/‘7/\«,7/ \/ u/

l)lRI“Cl()R)

Enclo: Pay.order/draft no.xerox copy %

of demand as:above. KHRUK}QET

PUBLICITY PVT. LTD

R 13A, Madanmohantala Street, Kolkata - 700 00s

. ( 491 \32554 1512, 2554 3633, 2555 2977, f.2554 1802, e. kdruknll932(a)vsnlncl “wwiv.karukrit.com " L T
& MEMBER OF OUTDOOR ADVERTISING ASSOCIATION :
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i
THE ‘KOLKATA MUNICIPAL CORPORATION
i ADVERTISEMENT DEPARTMENT
5, S.N.BANERJEE ROAD,KOLKATA-700 13
Ll e
OEMAND 'FOR LICENSE FEE, LUC § TAXES ON ADVFRTISFMENT
To _ |oemand. No. ¢ 2®®7®3112
Licensee: KARUKRIT PUBLICITY p. LTD. (10013) \ Date . : 22 [01 [.200.
Address @ 13A, MADANMOHANTALA STREET - | - A
KOLKATA = 5 |
\
phone No 554-1512 l
Lot Number : H8 Number OY Hoarding 1
Location : ‘
E.M.BYE PASS MEROPOLITON, ' PR
Type Fees Head Amount(Rs )
PRIVATE HOARDING(Z@l 500) |u/s r0Z ' -'\,28 o 172:600
\(@1/@4/2@@6 = 3¢/®3/2@®7)L %
lu/s 20% e L E P 7650
\(@L/®4/2®®6 - 31/@3/2@@7)1_17 o :
|ADY . TAX (U/s 204) - 18000
\(@1/@4/2@@6 - 1/@3/2@@7)\ 4@_» \
38250

Ne € amoLnt(Rs: )

Amount in Words: o A
Rupees —hirty eight thousand Two hundred TLfty only

DY. MANAGLR(ADVERTISEMENT)
CTHE KOLKATA MUNICIPAL RPORATIW

.4......‘._....._._.».._..._......—_...._._........_.—. - ———

B e i

§ "
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[

THE KOLKATA MUNICIPAL CORPORATiON
ADVERTISEMENT DEPARTMENT
5 S.N,BANERJEE ROAD,KOLKATA~7®® ©13

VERTISEMENT
Demand NO
Date

DEMAND FOR LICENSE FEE, LUC & TAXES on AD

.ensee: KARUKRIT PUBLICITY p., LTD. (I@@lﬁ) a
lress : 1384, MADANMOHANTALA STREET : |
KOLKATA - 5 ' |
l
l

¢ Number . HS. {

.cation 7
LTROPOLITAN BYE PASS, |
irrent Demand .

ype Fees Head Rate
RIVATE HOARDING(S@I&ABOVE) |u/S 202 | 28
- c l(®1/®4/2®®6~31/®3/2®®7)

\
l

lu/s 2@3 |17
1(@1/@4/2@@6—31/@3/2@@7) |
l

| ADV . TAX (U/S 204) 70
L(®1/04/2®®6f31/®3/2®®7)
current Bill Amount(Rs.)
current Bill Amount in wqrds: }
Rupees One Lakh thirty wight thousand enly .
( & .—:;\;.\\: 8

anWylemgc1(hdvuﬂn;umnu »

C i Kalkaia Municips

.._.._._,_.,_w..—-.__-..-w....—.__,.,a,.,_._

.: 200703113
22/01/2007

e ive o a2 O 0

A

s g e o o R
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MUNICIPAL CORP
ISEMENT DERART

ORATIO
MENT

N

E ROAQ,KOLKATA“7®® @13

_.._._—-___.._.._.._,.,___.._-...._-‘—..—__...._...._

, |
KARUKRIT pUBLICITY P
13A, MADANMOHANTALA ST
KOLKATA - B

'

£ Number H10
cation H
TROPOLITAN BYE PASS,
irrent Demand

pe

._-........._,._._,.._...___._-._.....-....,,._-,—._......._..—..,.—.._.—,.

urrent Bill amount in Nordé:

upees TWwo lakh‘seven thousand

LTD.
REET

(10013)

|u/s 202

\(@1/@4/2@@6

|u/s 203

l(®1/®4/2®®6n31/®3/2é®7)
TAax (U/ ' ‘

| ADV .
\(®1/®4/2®®6

~31/®372®b7)'_'

s 204) " ‘
~31/03/2007)

s o o s

o e o g e

~~~——_-_—~»_~~;P.~—”

f Hdarding T
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD,KOLKATA-700 13

.-._.._.............-............................q....—........~..._...,....__ﬁ___..._.__.

P ettt et

.—-........—....,..,...A.-‘..-w..—.,.....—..,.._._..._...‘.......__.a..

e
.

nsee: KARUKRIT PUBLICITY p, LTD. (10@13)
ess @ 13AR, MADANMOHANTALA STREET

KOLKATA = 5

ation o
‘ROPOLITAN BYE PASS, _
R

rent Demand

.._......__...._......-......_....—-..._......._-.........._»...._.......,._.‘........_.

VATE HOARDING(S@l&ABOVE _ lu/s 202 :
l(®1/®4/2®®6 31/@3/2@@7)

lu/s 203 o
| (01 /@4 /2006~ 31/@3/2@@7)
| ADV. TAX (U/S 204) :

| (01 /04 /2006~ 31/@3/2@@7)

rrent Bill Amount in WOhjs:
jpees one lakh thirty edght thousand only

Dapu Y Manager

" Kolkata Huni

DY . MANAGER(

THE KOLKATA MUNT

...._.......,..............-...._.._._._.,..-




s

see: KARUKRIT

ss': 13A, MAD:
KOLKATA - S)
l
No 554—1612
lumber H1?2

tion

ent Demand

1pOLITAN gYE PASS,
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTIaEFENT DLPARTMFNT
5,8 .N. BANtRJEE ROAD,KOL LKATA-700 Q13

o m B S S _........._._.,....._..,.,_ﬁ____..‘._....__.._.._‘-_...‘._._..__

..-...,.._—-.__......_..____..-.—..‘—..._._._..._.,_..........,.-,..._...‘___..._.,...-—._‘....._...‘—........-

\
PUBLICITY o, LTD. (I0013) \
ANMOHANTALA STREET \
\

l

l

'ATE HOARDING(S@l&ABOVE) |u/s- 202 |
_ \(@1/@&/2@@6 31/@3/2@@7) 4.
lu/s 2@3 . \ 17
\(®1/®4/2®®6 31/@3/2@@7) Ik
\.
\

rent gill Amou

rent gill Amou

ees ONE€ lakh

|ADY . TRX /s 204)
\(@1/@4/”@@6

nt(Rs.)

nt in Words:
thirty eight thousand

,__...._.._..._'_......_—._,..,_
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e % o
Ref.No: KPPL/M/ 124_6/2006—07 ' v _ Date:08.03.2007
The Manager, /:“,L’Q"J
Advertisement Department, y/ T
The Kolkata Municipal Corporation, ' 7 e E-D\\-"\\ '
5 S.N.Banerjee Road, S o . '
Kolkata-700013. : ; o Y Of T /
Re: Demand for License Fee, LUC & %l
Taxes on Advertisement of 4 sites $
MMMLHL@ ;
Dear Sir, '

Apropos of your Demand No.200703121,200703122,2007031’23,
200703124 dated on 22/01/2007, relating 10 Lot No. H13 to'H16'fo'fr‘..,a' total
License fee, L.U.C. & Taxes on Advertisement {or a total fees Rs.6,9_‘0‘,-00(})’/-(»;1:1‘»)/, :
we are plcased to enclose the Cheque no./ Pay Order n0.386459 date':(‘).8.0"31,-07

for Rs.6,90,000/-on Bank of Maharashtra. Ag detailed below, for the period-from
01.04.2006 to 31.03.2007, for your doing the needful; Lo

Lot No. . Demand N»:0.~& Date Location ~ Amount
HI3 200703121"‘-& 227/01/07- E.M.Bypass 2.07,000/~ -
. Metropolitan P,
Hi4 200703122 & 22/01/07 L] ,38,0007/-
H15 200703123 & 22/01/07 ' -1,_3-8,'000/.- -
16, 200703124 & 22/01/07 T 2,07,000- |

¢ 'Kindly acknow]edge and arrange to send your money receipt, for 'ou_f.' _
record. - ' A
“Thanking you. T

Yours faithfully,
" For Karukrit Publicity pvt.btd.

‘ -(DIRECTOR)- " o

Enclo: Pay order/draft n0.XeIox copy

.\'p:.\'l\'L;\;\lf‘ 1o

JUTAIRAA S o s
'PU-B;L\'ClTY PVT. LTD.
I3A,Madahmohantala Stree\.l(olkataJOO 00S : - radl o
[ 401 33:2554 1512, 2554 3633, 2555 2977, f.2554 1802, e. karukritl%‘?.@vsn\.nel, wwwikarukrit.com il - ;

MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
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\

THE KOLKATA MUNICIPAL CORPORATION
' ADVERTISEMENT DEPARTMENT
S,S.N.BANERJEE.ROAD.KOLKATA«7®® 213

_,—...-._.._.......-.‘...,...._....—__..,.__,M......._.M..‘..‘..,—....-,...—....._.4__..

._......_..._,..\._._...-_...__......_._.._..,.......—“...u.....__..-.._..—-.._‘......-...._...-_-._..—

To : | pemand NO
Licensee: KARUKRIT pUBLICITY p. LTD. (I@@l%) | Date
paddress 134, MADANMOHANTALA STREET o |
KOLKATA = B |
\
\

Lot Number . H13 Number OF Hoarding 1
Locatior : T
WETROPOLITAN gYE PASS, o
current Demand ' : v
Type Fees Head Rate Ampunt(Rs.
PRIVATE HOARDING(S@l&ABOVE) lu/s 202 ‘ ] 28 | T 50400
‘ \(@l/®4/2®®6»31/®5/2®®7),T |
|u/s 2@ S N Y | 30600
; \(@1/®//?®®6*31/®3/2®®7) IS
ApV . TAX (U/S.Z@A) | 7@ | 12600¢
\(@1/@4/2®®6~31/®3/2®®7) | [ L
_____________________ l,...._._._._......,-,-_..,-..-.».——-—..—w-—...A_........—-.....-.....-_._..............._..—_.._....‘_..-..-...—_.._.._..._....-
current gill Amount(Rg.) 2.Q7 Q%
current gill Amounf ih Words: _ _ 779/};,_4
Rupees two Lakh seven thousand only _ LR A
s Myv (-i\.-l.\,'rl"';\.\.‘l '\.(\]
\ Gapni BT gy
v, Ko WA “""”"F-“ Aol et

o, By
THE KOLKATA M

...—.....—..—.-..-.,......—.—.-.._

"'.”:‘7:' » - ,{;M.“""

s ot
D e

o o

i Y o S




/

THE KOLKATA MUNICIPAL ‘ORPORATTON
D ERTISEMENT DEPARTMENT
RJFE ROAD, KOLKATA- -700 013

Luc'& TAXES ON ADVERTISEMENT

.—.—.._...‘__...——._.-__...-,—.._....—._-.._._.

: \

IT PUBLECIT o, LTD. (10013) A\
-

\

\

|

censee KARUKR
dress 134, MADANMOHANTALA STREET
KOLKATA - B
one N 564—1512
£ Number H1A4 Number of Hoardlng 1
cati H
TROPCLITAN BYE PASS
rrent Demand *
;pe Fees MHead Rate s (RS
IVATE HOARDIN&(S@l&ABOVE)' : Ju/s 202 |28 ¥ 3360¢
\(@1/@4/2@@6 31/@3/2@@7) | WA
. |u/s 203 \ 17 | 20:40¢
: l(@l/@n/2®®6 31/@3/?@@7) : | »
| ADV . TaX (U/S 204) , r®' oL 8400
\(@1/®n/?®®6 31/@3/2@@7) b - "
Y 13800

£ in Words:
only

hirty elght thousand

{11 Amoun

ifrrent B
1akh €

!fpees one

L peorctebbi e DT

?L uwr L
- ”{T‘A /.

T ‘.‘_‘ '
oy

\5 o
\k\;::i‘w P ;:"‘,‘:r,t
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THE KOLKATA MUNICIPAL,CORPORATION
ADVERTISEMENT DEPARTMENT
5 5.N.BANERJEE ROAD,KOLKATA~70@ 13 -

DEMAND FOR LICENSE FEE, LUC & TAXE

To ‘
Licensee:'KARUKRIT pUBLICITY P. LTD. (10013)

Address 13A,.MADANMOHANTALA-STREET
KOLKATA ~ o

Phone No: §54-1512 R _
fh @fm&@ardir

Numbé

....-.........-.—...—-.—......_...-..._....-_....

Location :
METROPOLITAN BYE PA$S,
current Demand

Type
~PRIVATE'HOARDING(5®1&ABOVE) \U/S 202
: 1(@1[@4/2@@6—31
|u/Ss 203 L

l

. _ \

| (01/04/2006-31 03./ Yl |
G e

\

,_................._..._..._..‘_....‘._...,.a..—..,..._..........._-.._-,-.

_......._._..-_..-.-....-.._..\-—-__..a..._.....__....,...

current Bill Amount in WOrds: _
Lakh thirty eight: thousand only

Rupees One

|
|
|
I

| - . | : THE

S S R R ot B,
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' ’ THE KOLKATR bUNICIPAL CORPORATION
: SEMENT DEPARTHENT

8,S.N. BANERJ E ROAD, KOLKATA-700 ®13

o n - o

—-._..——-...—..—-..-..-

-—u—m..-‘--..‘_......-e...-..._—-—-..-_..-w

—_-—_.--_..--.-.—._.——.. - ot o o2t S

KARUH RIT RUBLICITY P, LTD -
1368, WADANNOHANTALA STREET.

KOLKATA - B

..-._..-....v.-.—..--..._.--.-—_-—...—.-‘..—-—-.-

o et S

e o o A s e o

u/s 202
/s 203
ADV. TAX (/s 204)

Interest -

—.—-.—...—.—.—_-—-—..—.—-.—

.Amount In Words - .
Rupeea two lakh seven thqusand.ﬁqnly

Dy. Municipai C
The Kolkata‘Mu
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Received From :

~

. Phone No: 5541512

Lot Number i H186 ‘ -
S e iseeimenimhemeemem——ee
: NARATION

U/s Z02 s

u/s 293

ADV . - TAX (U/S 2@4)
Interest 5

-.—..—-»m—.,a-—'_—q-.
3

386459

Total Amountfnaid :

Amount in Words H ‘
Rupees one lakh thirty elight thouﬁand only

i
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THE KOLKATA MUNIC(PQL CORPORATION
ADVERTISENENT DEPARTMENT
B,S.N. BANERJEE ROAD, KQLKATA -700 ®13

e o s sl S e = u.-.m,....--.,-........a.——_.-..-.—

“Received From

- Name x‘KaRUKRIT PUBLICITY P, L75. (10013)
‘Address : 13, MADANMOHANTALA STREET =
KOtK,TA -8
~_'Phone No:

- g /s 203
U ADV. TAX (UYS 204)
Interest

_.-....-—.-—..-...--.--._—.-..—.-....—.—.—..._..--......_..--._

"Chaque/Draftl Cheque/Draft | Bank Name
No. - ,,“\ Date

....-.....-.._—.—.......--——.—..—.............—-».—.....__...—..._

._Total Amount paid

Amount in Words ‘ A - . e
“Rupees one lakh thirty eight thousand only - _ PR BT "
- E.& 0. %
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THE COLKATA MUNICIPAL
o ADVERTISEMENT
5,0 NLBEANERJIEE ROAUD, KOLKA

Recelved From ¢ : : Lo
1. 20079
;vi@Vo'

Maime . KARUKRIT PUBLICITY £. LTD. (I2013)
Aadrese : 13A, MADANMOHANTALA GTREE
KOLKATS ~ &

Receipt
et
Demartd N

D °/c

oy

- S
C [

3
U/5.2083
ADY. TAX (U/S 204)
.ntereet

© payment Informatlon L

(uyment *\pﬁ 3+ 4 Duaft

e am e o i ek e e s i

hequc/Draftl Chc’-ﬁ’D.u.L !
No. 1 Date ]

'386459,"_: @a/®0,5@®, CANK OF MAHARAGTRY

Total Amount lald,:

fmount. in Words ?
Rupees two lakh seven. thous qud Ly

Jointm u.n.icj}ﬁ_ai (

23 prad
G b




RelNo: KPPL/M/1247/2006-07

The Manager,
Advertisement Department,
The Kolkata Municipal Corporation,
5.S.N.Banerjee Road,
Kolkata-700013.

Re: Demand for License l'ee, LUC &
Taxes on Advertisement ol § sites
for Lot No.H17 to F21.

Dear Sir, ' - v .

Apropos of your Demand ._N_o_;'.2-(')»07()31:2‘5;2()0703 126,200703127,
200703128,200703129 dated on22/01/2607, relating to-Lol No. 1117 to 121
for a‘total License fee, L.U.C. & Taxeson Advertisement for a:total fees ;
Rs.6,78.,50.0/-01'11»y,we are pleased to enclose the Cheque no:/ Pay Order no.
386460-date 08.03.07 for Rs.6,78,500/- on Bank -()FMal'larvashtra. ‘As.detailed
below,for the period from 01 04.2006 1o 31.03.2007, for your doing the needful;

Lot No. ~ Demand No. & Date 'Location  Amount
©TUHI7 . 200703125 &"2'2"/01'/07 E.M.Bypass 1,38,000/-

_ Metropolitan »
Hig 200703126 & 22/01/07 1,38,000/~ - .
H19 200703127 & 22/01/07 - L 172500
H20 200703128 & 22/01/07 ” 1,15,000/-
1121 200703129 & 22/01/07 1,1:5,000/-

o Kindly ac:.‘mowledge and arrange to send your money receipt, for. our
record. ’ v e '
Thanking!you,

g Yours laithfully,
| For Karukrit Publicity Pvt.Ltd.

l o . /txaa% \_./a///‘_’
MIRECTOR) -

Enclo: Pay orde:/drafl no.xerox copy

SpSokppt/117 ] ’ ‘ o ¥ ®_
f IRUKRIT
PUBLICITY PVT.LTD.
' . | 3A, Madanmoehantila Street, Kolkata - 700:005
L4971 33 2554 1612, 2554 3633, 25552977, [.2554°1802, ¢. karukrit1932@vsnl.net, www.k
1 "

arukrit.com
MEMBER OF OUTDOOR ADVERTISING ASSOCIATION
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r | ! 6 -

FIAA ST F. OBZQJVQOQY

PAY ORDER NO: wrmssssssssasesmrosepsasiosii

/**ﬁi

' RUPEE&S.i.x..Lakhs SaMantwaighkmlhousandmﬁiuemmundrp:]'
Aise Zero Only, T L ; ‘

ﬂ‘* PAYMENTOF/ON ACCOUNT OF ... kARUHGRE T P B L f G T o b F b ﬁ/u e \w
& g wEY/F HET S A | i

)5 sank OF MAHARASHIRA
206, THLHITE, TAM FOT, FIETEHTAT - 700004
206, A.P.C.'Road, Shyam Bazar, KOLKATA - 700004

i 3BELE0® ?000WLO 0K ‘ oo,

Curren
Rupees

\!J"

i




N
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD, KOLKATA-700 ©O13

DEMAND- FOR LICENSE FEE, LUL & TAXES ON ADVERTISEMENT

To
Licensee: KARUKRIT PUBLICITY P. LTD. (I10013)

Add-~ess 1 L3A, MADANMOHANTALA STREET

|- Demand No. ¢t 2®®7®3125

I

l

KOLKATA - 5 |
' l

l

Date : 22/@1/2007

Phone NO 564~1512

Lot Number s H17

....._.............._._.__......_....._....._—....._................_.........-........-.............‘

Number OFf Hoarding voou

Location :
METROPOLITAN BYE PASS,

Current Demand o )
Type Fees Head Rate _Amount(Rs o)
PRIVATE HOARDING (501&ABOVE) |u/s 2@z 28 &&6@@1
| (01/04 /2006~ 31/@3/20@7) ’ '
20400

1(01/®4/2®®6 31/@3/2@@7)
[ADV. TAX (U/S 204)
| (01 /04 /2006~ -31/03/2007)

...__........_...__.............~_._._._......_..—....‘_......—._._...“.....__.......,...........—........—................—.-.....-,—.

|

l
lu/s 203 o7

|

l

|

Current-BLll Amount(Rs )

Current Blll Amount 1In Words:
Rupees one Lakh thirty eight thousand only

DY. MAN
THE KOLKATALM



\E

N\’

L)

«

(¢

=
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THE KOLKATA MUNICIPAL COFPORATTON
ADVERTISEMENT DEPARTMENT
S,S.N,BANERJEE ROAD,KOLKATA-700 @13

DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT

e o ot et e G o o S S S o i bk e (o e

To
Licensee: KARUKRIT PUBLICITY P. LTD. (Io013)

| Demand No.: 200708126
l
Address : 13A, MADANMOHANTALA STREET |
‘ l
l
l

Date : 22/@1/2007

KOLKATA - 5

Phcne No: 564-1512

Lot Number : H18 Number of Hoardlng 1
Location
METROPOLITAN BYE PASS,
Current Demand . : )
Type Fees Head ... Rate.
PRIVATE HQARDING(B@l&ABOVE) ' |u/s zoz- | 28

| (01 /04 /2006~ 31/@3/2@@7) |

lu/s 203 _ | 17

| (01/04 /2006~ 31/03/2007) |

|ADV. TAX (U/S 204) | 7@

t

| (01/04 /2006~ ~31/03/2007)

Current Bill Amount(Rs. )

Current Bill Amount in Words:
Rupees one lakh thirty eight thousand only

, oyY. MANAGER(ADVERTISEMEG'
THE KOLKATA MUNICIPAL CORPORATION
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THE KOLKATA MU
ADVERTIS
5,S.N.BANERJEE

Licensee: KARUKRIT PUBLICITY P. LT
Address : 134, MADANMOHANTALA STRE
KOLKATA -~ 5

"Phone No: 554-1512

Location
METROPOLITAN BYE PASS,
Current Demand :

Type

T T S e e o e e e e e e e e G G e s s e s e e i o

Current Bill Amount(Rs. )

Current Bill -Amount in Words:

Rupees one lakh seVen;y two thousand- five hundred only -

Mw

v

g “““‘“““““‘*""f"'"*ffff

KT -

NICIPAL CORPORATION

EMENT DEPARTMENT
ROAD,KOLKATA-700 @13

Demahd No.._2®®7®3127
0. (Ioo13) Date 22/@1/2@@7

ET

- s s o e o e e e e o e e e e e i s s e e o e e

Number 0f.Hoarding 5
Fees Head B - Rate Amount(Rs )
[U/s 202 {28 426@@ ’
[(@1/@4/2®®6~31/®3/2®®7) -
25500

| (01 /04 /2006~ ~31/83/2007)
[ADV. TAX (U/S 204)
l(®1/®4/2®®6~71/®3/2®®7)

s e st n vt o’ ..........._..‘..._....._.u........._...._..._..*...._f..,,.-..,_._.._.‘._.._..»,.:..=--...._

l

[

| ,
| 105000
|

DY. MANAGER (ADVERTISE
THE KOLKATA MUNICIPAL ©
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THE KOLKATA MUNICIPAL CORPORA(ION
AD VERTISEME DEPARTME NT
5,5.N. BANERJEE ROAD KOLKATA- ~-700 @13

—-,...-...,._.._......_....

.,_..‘...,.._.__....__‘,_._

-_—.'——--—_——-—-—_—-_—--——-——-—-m.—--’-‘—

To

Licensee: KARUKRIT PUBLICITY p. LTD. (I@@ls)

address 134, MAOANMOHANTHLA STREET )
KOLKATA - B

—-—.—._..—-_....._—_-_-...-»_-—.q.——-.._.—-

pot,Number : ';~H20. ‘ Number

Location 43
HETROPOLITAN BYE PASS,'
kCurrent Demand 3

Type Fees Head
PRIVATE HOARDING(S@l&ABOVE) ' .\u/s 20
l(®1/®4/2®®6 31/@3/2@@7)
/S 203

.—.—.-._...——.——.—~_...-...—_.—».—¢.a_..._—.,~——~._...—....—.——..-......,—,..,_,.......-............_.«..-.......—-.....—..-._.-—-—...

Current gill Amount(Rs )

Cur?ent Bill Amount in wérdsd
Rupees ©°Ne Lakh fifteen rhousand only
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N CIPAL. CORPORATION
NT DEPARYMENT
KAT §=7Q0: 913

Lr 1TV P
NTALA STREET

fPhdhe Nb:

"LQ'-,_t.Nuir‘nber-__'

Logasion
ETROPOLITAN
current Deman.O

Type _Fees Head

o~
\:‘w\—.#,.
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THE KOLKATA MUNICIPAL CORPGRATTION
ADVERFIQEM&NT DEPRAR ALNW
ANCPJCC POHD h)LkﬁT 7@@'@&3’

teceived From : : e

| Receipt No.¥
| Date. . i
|  pemand Ro.
l
l

lﬁmg KARUKRIW PUBLICITV P. LTD. (I@@l?)
\ddress 13A, MADANMOHANTALA STREET
B KOLKATH - B

Date

e No: 55418512

ﬂumber :qui

28000
17000,
70000

_ ‘6 1

qpﬂ/Draftl Cheque/Draft [ By
Dat\, '
@3/7®@7 BANK QF MPHARﬁST

>3
g

in Words:
one ~lakh Tifteen thousand only

Dy L
“The Kolkata I
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THE KOLKATA MUNICIP&L CORPUhuTL“N
ADVERTISEMEMNT DEPARTMEMNT
S M.BANERJEE ROAD,KOLWKATA-70@ GL3

5,

Received From

KARUKRIT PUBLICITY p. LTD. (IOO13)

Name =
Addresc 1°A MADANMOHANTALA STREET

| Recelpt No.oi
o
OLKATA ~ o
\
|

Date
Demand No. i &
Date

Phone No: 554~-151

Lot Number : H20
-NARATION ATD Mouw|'obh AMOUNT
28000

|
17000 |
70000 |
) I

204)

ment Informations v

fPayment Typ : Draft
i|’hm0uﬂt ' v

ChGQUC/DrOftI Chequv/Drufr | Bark L _
ot T8 | B2 L ' . me B o oin(R

@8/@3/2@07 ' BANK OF NAHAn. STRA

38646@

Total Amount’Paid

ﬁAmount in Words : :
Rupees cne lakh fifteen thousand only

The VOlnuLu Nuntulpul Co«,
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na

THE KOLK%TA MUNICIFAL CORPORATICON
’ERTIGEME%T DEFARTMENT
¥ E‘NCR oo OHD,AOLKA“A»7®® @Ls

Bip: S o

eceived From : _
ipt Nows

. Date

D emand -No

ame : k“uUkPll PUBLICITY P, oLTD. (I00L3)
ddress : LBA, MADANMOHANTALA STREET
N 3 KOLKATA -~ &

Nb' 55418612

: H19

AWO UN

.hﬁro MOUHT

IARATION
l/s '70"1
J/S 2e3 :
xDvﬁ‘TAX (U/S 204)
‘ntercet

42000
25500
1LOEROR
®.

yment Informations_:

i A

”yment Typc { ' Draft

e e e e e

heque,Dr ft[ Cheque’Drufb |
" No. l : Date |

®8/®3/°®®7

\mOJnt in Words g T S . 3
Zup:’ec one . ‘laknh seventy two thousand flve hundred citly o S e
_ Y S ELE OB

b Municlpal Comd
hO]nJud Mumig

s AN

Ly oy
i




seived F

S e e

ne’_.j:
dress -

onme Now

tTN;mber

e/Dra

o e

KARUKRI

o

e

biél,Amou

t.in.

308

THE KOLKATA MUNICIPAL
_ ADVERTICEMENT DEF
5,5 . N.BANERJEE ROA

rom

S A R U

PUBLICITY P. LTD.

(I0B1L3 ) |
134, MADANMOHANTALA STREET i |
KOLKATA -~ & . e o

|

£54-1612

B R

| theq
| Bie Date

B g S X

2007

R i i s b A Al o o i 9 98

BANK OF

. O8/03/ MAHARAS

nt.
wdrqa_ :

Clakh thirty eight thousand .only
N | : ‘

Dy. Munic v
The Kolkata Ml
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THE HCLK&TP MUNICLE
. o A
|

\
ADWIRTLE EMIINT
VH.BANTRJLL ROAD K

BUBLLCLTY ©. LT (T
MTALA STRECT

Name  eARUKRLT
Address L3A, I o 0N oA
(OLKATH -

—

'Phonc & & -
'Lot Numbcr R o v
NARHTI"

i

_uJS 2@2
UlS . 2@l

ADV. TAX (U/S

.Pa)mcnt 1nfu

JPU o

PayTCWu

quc/Druf*' Gank Mo

Ho .

386450

Total nmuunt .Hid E

Camount in-Words o
JRupees- one. i

Sy ol

e G

elght fhousand

AA

ol

gaNe G BMAHARNSTED

Unﬁ

L

oinavd

0

AMOUNT
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RelNor KPPL/MT248:.20006-07 MEY L Dale:08.03.2007 2 .//:f-'~'¢’;v~»-’;;§'_~'..~
| : (R o

The Manager, ;’
Advertisement Department,
The Kolkata: ‘Municipal 'Corporatlon
5,5.N.Banerjee Road, ,.'_
Kolkata-700013.

,
Re: Demand for License Fee, LUC &
' Taxes on Advertisement of 9 sites

for Lot No.[H22 to H30,

Dear Sir,
-Apropos of your Demand No, 200703130,&00703131 200703 32,

200703133,200703134,200703135,200703136,200703137. ,20070313: dated
on 22/01/2007. relatmg, #5 Lot No. H22 to H30 for a total Llcense fee ‘:L.U‘:C. '
for a total fees & Taxes,on Advertlsement Rs.7,73 750/-only we ar sl
to.enclose the Cheque 1./ Pay Order no. 386461 date 08.03.07 for I
on Bank of Maharashtn As detailed below, for the perlod from 01.04;2
t0 31.03.2007, for you1 loing'the needful; .

Lot No. ._D,e:nl»a.n-q.No. & Date.  Location  Amount -
T H22 _'2',00‘703 130 & 22/01/07  E.M.Bypass 92,000/

. Metropolitan
H23 200703131 & 22/01/07 oo 92,0000
- H24° 200703132 & 22/01/07 . wo o 1,03,5000
S H25 200703133 & 22/01/07 . 103560
H26 . 200703124 & 22/01/07 " T OSSO0 i
H27 ~ 200703135.& 22/01/07 105800k .70
CF28 200703136 & 22/01/07 oo E03500k Y
H29 200703137 & 22/01/07 N 34,0007 -
H30 200703138 & 22/01/07 " - 38,2507-

Kindly acknowledge and arrange (0 send your money receipt, forour - iy
record, - ; A ol ot VA

Thanking you,
' : Yoms 1althfully,

Por i\‘uuk/( Publici ty l’vt‘ td.

AV Y

(DIRECTOR)

Enelo: Pay-order/drafl no.xefox copy -

“Sg.Sn:kppl/T1X .

T deanmohanmla Streel,. Kotkata - 700005
q L9133 2554 1512, 2554 3633, 25552977, I. 25541802, e. kuuknll932@v<nl nct W

-,Q MEMBER OF OUTDOOR ADVERTISING ASSOCIATI@N
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' 08/03/2007
................................. . Date 4 '/ e

jMENTOW@NACCOUNTOF --------- KARUHGRE ol Bl HﬁlYflLTDbe‘#GHﬁP

i AF i FETTE/FOR BANK ©

E) _.OF.;MHHRBHSHTHH
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTHMENT
5,S.N.BANERJEE ROAD , KOLKATA-700 ©13

Demamnd No_LJ
Datie v 27

.._._.__...._._.__...._..._............,.._..—....-._.._._m__....._...._...._.‘M.........._.m......_-.w-............._..._____.._

_— l

Licénsee: KARUKRIT PUBLICITY P. LTD. (10013) |
Address : 13A, MADANMOHANTALA STREET _

' KOLKATA = & 1

' l

l

Phone No 554 -1512

Lot Number :.H22

~Location s
METROPOLITAN BYE PASS,-
.Current. Demand

Type ' . ‘Fees Head . f
PRIVATE HOARDING(S@l&ABOVE) |U/s 2®2 ;
| (01/04/2006~ 31/@3/2@@7) i
ju/s 203 '

[ (@1 /04 /2006~ 31/@3/2@@7)
JADV. TAX (U/S 204)
[ (01/04 /2006~ 31/03/2007)

.....-..—..._....._._..._..._._......_..__....._._........_......_..._.....-_..-...._....—.._...._....._.“,_...........».-.,.........,.._....._. o e st o’ i s g S

Current Bill Amount(Rs ) ,

- Current Bill Amount in WOrds
Rupees ninety two thousand only

DY. MANAGER(AD
THE KOLKATA. MUNICI
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THE KOLKATA MUNICIPAL CORPORATTON
ADVERTISEMENT DEPARTMENT
§5,5.N.BANERJEE" ROAD,KOLKATA=700 @13

..................._........,....-‘.—..—..._...-......._..................._.......__....—.....

'DEMAND "FOR LICENSE FEE, LUC & TAXES ON- ADVERTIShMENT

To |
Licensees KARUKRIT PUBLICITY P. LTD. (I@@JB) |
“Address .t L3 COMADANMOHANTALA STREET : |-
. T |

l

l

u wauKATA4r 5

“phone No: 554- 1512

.-.__-__._.._._._._...._._.._...._.._...._.........._...._._.._......_.._....‘........-.,.»_.........w..«.................-.....-......._‘._.‘.._.

_.Lot Number. : H2s3

Lozation
NETROPOLITAN BYE PASS
Current Demand )
' Fees Haad
/s 202 ;
I(®1/®4/2®®6 31/@3/2@@7)1

1(@1/@4/2@@6 31/@3/2@
|ADY. TAX (U/S 204)"
| (@1 /04 /2006~ 31/@3/2@

_.........._......._._._..................-..._-_....._._,.»....._.......—-.w...—,.._

-..__._....-—.._._._..-—._—..._..—.__...._

Current 8111 Amount(Rs )

fCurrent Bill.Amount in Words:

Rupees nlnety two thousand only
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i * THE KOLKATA MUNICIPAL CORPORATION
- ADVERTISEMENT DEPARTMENT
'5,S.N.BANERJEE ROAD,KOLKATA-700 013

—_....._...._....._...........-...._..........................._.-....-...........m-,.._.

DEMAND FOR . LICENSE FEE, LUC & TAXES ON ADVERTISEMENT

- _ v I
Licensee: KARUKRIT PUBLICITY P. LTD. (L0013) ) |
Address : 13A, MADANMOHANTALA STREET ; SRS : |
; ‘ I

l

l

KOLKATA - 5
Phone No: 564-1612

'Lot Number i H24

Location i )
METROPOLITAN BYE PASS » ‘ .
Current Oemand %

Type ; Feés'ﬂdad

PRIVATE HOARDING(S@l&ABOVE) C fu/s 2@2 .
|(®1/®Q/2®®6 31/@3/2@@7) i 4 -;T
{U/s 203 ] 1]

| (01/04 /2006~ 31/®3/2®®7>
S lADVE: TAX (U/S 204) -
| (01 /04 /2006~ 31/@3/2@@7)

Current Blll Amount(Rs )

Current Bill Amount ‘in ‘Words: . ) .
Rupees one Lakh three thousand five hundred only
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THE KOLKATA MUNICIPAL CORPORATION'
ADVERTISEMENT DEPARTMENT
5,S.N.BANERJEE ROAO KOLKATA ~-700 @13

DEMAND FOR LICENSE FEE, «LUC- & TAXES ON ADVERTISEMENT

.._......._....................__.__._....._........_....._.._._...___...._...____...,...._.,..__..,_..‘_.‘._.....,......_......._._......._..._.._._.............__....

To
Licensee: KARUKRIT PUBLICITY P. LTD.. (I0013)

Address MADANMOHANTALA STREET
KOLKATA - S : ;

Phone No: 564-1512

-_._._-_......._—..._—.._..—......_._..........,................_...-..........-...._.m“.._-‘._.*._........‘.._.......—_....

Lot Number .. i H2§

Location
METROPOLITAN BYE PASS

current Demand
' Fees Head

Type
»PRIVATE HOARDING(S@I&ABOVE) U /s 202
= |\®1/®4/2®®6 31/@3/2@@7)

|u®1/®4,2®®s 31/@3/2@@7);
JADY. TAX (U/S 204) :
| (01/04/2006-31/03/2007)

-...-.-p..._....—....——_—..—._.-—-..-_—..'.._._..-...v._.....--.--—-......._.—a_...._........._......................-_......—.‘.....__....-......._........

current Bill Amount(Rs )

i
| bl
|
g

Current Bill Amount In WOrds : _
Rupees one lakh three ' thousand five hundred only
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£
4"
. THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT -
5,S.N.BANERJEE ROAD,KOL KATA 700 ©13
: i
DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT
To [ Demand N03: ¢
Licensee: KARUKRIT PUBLICITY P. LTD. (10013) | Date v -
Address : 13A,- MADANMOHANTALA STREET |
: KOLKATA - 5 . |
: l
Phone No: 554-1512 l
Lot Number : H26 Number Of Hoardlng 1
Location
METROPOLITAN BYE PASS,
Current Demand : ' _ : : )
Type. Fees H=ad _ ' Rate Amount(Rs )
“PRIVATE HOARDING(BQI&ABOVE) ]U/S 202 | 28 .
: |(®1/®4/2®®6 31/@3/2@@7) [ :
lu/s 203 |17
| o1 /04 /2006~ 81/@3/2@@7) | i
|ADV. TAX (U/S 204) | 7o
l

|(®1/®4/2®®6 31/@3/2@@7)

current Blll Amount(R ) o ' PhL e

Current Bill Amount in WOrdéf
Rupees one lakh tnree thousand five hundred only

Paputy
"he Kplkas:

'DY' MAN‘AGER' :




THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJEE ROAD, KOLKATA-700 ©13

OEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMENT f' '

To
Licensee: KARUKRIT PUBLICITY P. LTD. (10013

l

l

Address : 13A, MADANMOHANTALA STREET . |
' |

|

l

KOLKATA - 5

Phone No: 5564~1512

.__.._._._....-......-....._.—......—-.—.—.--—............._............_......-_.._.._._.._._....

Lot Number : H27

" Location

METROPOLITAN BYE P#SS,
Current Demand

| (01/04 /2006~ 31/@3/2@@/)
SPADV. TAX (U/S 204). . &
[ (e1/04/2006- ~31/03/2007).

.......—.-...._.-.._.....-._......—-.-_._.-—_...-._.__.—-_._......._.....-_.__................................._.._....._.............

Current Bill AmounT(Rs.)

Type Fees Hpad ) g 'qute A
PRIVATE HOARDIQG(S@l&ABOVE) ' lu/s 202 28 4
[ (01 /04/2006~ 31/@3/2@@7) B ]
[ ]

Jf'
B
$

|
|U/s 203 ooz

L

|

|

Current Bill Amount in Nords P
Rupees one lakh three _thousand five hundred only i
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT:
5,5.N.BANERJEE ROAD,KOLKATA-700. @13

- e n v G e okt ot o e S o o b A s a7 Sk Ak i s San St A A S At St e, 4ok

OEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISE

T T e e e st e e e e o i e S i i b S S A L Lk e 128 1 i . S i o S S s s ek e b

o : l
‘Licensee: KARUKRIT PUBLICITY P, LTD. (I0013)

Address : 13A, MADANMOHANTALA STREET o

KOLKATA '~ 5 |

l

!

Phene No: 554 1512

—~-—————_ﬁ_—n_—“————_—*_*——m—%~m~n~*~-““%mm~n—h~nm—~~~*~mmmwwn

Lot Number ' ¢ H28

Locatlon

METROPOLITAN BYE PASS
Current Demand H

Type . . Fees Head

PRIVATE. HOARDING(S@l&ABOVE) ©Ju/s zez ‘ 8
| (e1/e4 /2006~ 31/@3/2®®”j

u/s 203

| (01 /04 /2006~ 31/@3/2@@7)

C|ADV. TAX (U/S 204) |

| (ot/04 /2006~ 31/@3/2@@7) i

'__—~~~_—_~_—n—___~_~_~~~w~_~-___&n_~“~~h“~nwun___~_g‘—_“__

’Cur"ent Blll Amount(Rs )

Current BIll Amount in Words: : S o
. Rupees one lakh three - thousand five hundred. ' only

THE KOLKAr
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THE KOLKATA MUNICIPAL CORPORATIQN
ADVERTISEMENT DEPARTMENT
6,8, N.BANERJIEE ROAD, KOLKATA= 700 013

DEMAND FOR LICENSE FEE, LUC & TAXES ON. ADVERTISEMENTI,

o e e s o e e e e M Bk e b e A S S o A S S Sk 0t e Cn S s A e A 0 St Ao i S Ay e B Ak A e S S e e

To ' '
Licensee: KARUKRIT PUBLICITY P, LTD. (I0013)
Address : 13A, MADANMOHANTALA STREET

KOLKATA - B

Phone. No:'555~1512

_u——-—_-—-——-.——a.......—.—.—.....—.—.w...............,.............._.._.........._.._..-..—.............._._—--.-.

Lot Number i HZe

Location $
METROPOLITAN BYE: PASS,
Current Demand

Type " Fees Head
PRIVATE HOARDING(Z@l 500 ) - [U/s 202 |
| (01 /04 /2006~ 31/@3/2@@7) o
- ju/s 203 R

(01/04/2006~ 31/@3/2@@7)_.
|ADV, TAX (U/S 204) i
| (01/04 /2006~ 31/®3/2®®7)

ot e e, e G 1, AR e o e S s S S e e St S B 0 e .-..-............__...._.---.--.'—,.-

Current. Blll Amount(Rs )

Current Bill Amcunt in Words:
‘Rupees thirty four - thousand only




//.
THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMﬁNT ]
5;S.N.BHNERJEE;ROAD,KOLKATA—7®® 0L3 w
- DEMAND FOR LICENSE FEE, LUC & TAXES ON ADVERTISEMEN#
To : . .
- Licensee: KARUKRIT PUBLICITY P. LTD. (I00@1l3)
Address : 13A, MADANMOHANTALA STREET'
KOLKATA -~ 5 :
Prone No: 554-1512
- Lct Number : H30
Lccation :
- -METROPOLITAN BYE PASS
Current Demand :
Type Fees Head
) PRIVRTE HOARDING(Z@l—S@@) |U/S 2@2 . Ii ;
| (01/04 /2006~ 31/@3/2@@7) I l S ’
- |u/s 203 EAET O 650:1
| (01/04/2006-31 /03 /2007 | | i
JADV. TAX (UYS 204) |49 | 18000
- | (01/04/2006-31/03/2007) { | e
Current BIll Amount(Rs.) g
Current Bill Amount in.Words: o o
Rupees thirty eight thousand two hundred fifty only
[
, DY. MANAGE
{ THE. KOLKATA
(
{
.-
&
o




.
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,S.N.BANERJEE ROAD,KOLKATA-700 013

Recsived From

Name . KARUKRIT PUBLICITY P. LTD. (IO@13)
Address : 13A, MADANMOHANTALA STREET
KOLKATA - 5

l

| Dgte :
| Demand No.:
l
l

Date

Phone No: 6564-1512

e = s o - Ao o o e v St e S e A T S A St A A B e A S S ek s o e e

U/s 202 12‘5;@@- ] ‘o ‘.1'
Uu/s 203 7650 | .
ADV. TAX (U/S 204) 18000 | o

' o | o -

Interest

et e s o o e e o e e i ] il e G o M e o e

Cheque/Draftl
No. . l

Total Amount Paid :

Amount in Words

Rupees thirty eight “thousand two hundred fifty only.
- E.& OWE.

Joint mun'idﬁdl Comn

Dy. Municipal Comis: ip:
The Kolkata Munici




3
pY

Payment Informatlons :
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT,
5,S.N.BANERJEE ROAD, KOLKATA-700 013

Recelved From

.—--_.._..._-.—_..._...._..._...-,......‘—...—-..._.-_.-.......,.....__.-...._.._...._......-.-..“_...........‘.........A_*

Name ~ - KARUKRIT PUBLICITY P. LTD. (I0013)
Address : 13A, MADANMOHANTALA STREET
KOLKATA - &

Phone No: 554=1612

/S 202
U/s 203

ADV., TAX (U/S 2@4)
Interest )

_.‘__............-....-._.........-_.._....4......._........_.-...‘..‘..‘_‘_._-... A K

.__....._.._.._..._._..._...—-—4—.........._.._...._...-................_...—....

Cheque/DraftI Cheque/Draft | Bank Name
No. [ Date ]

............._._......._.,«._._'—.._-..............._...._...._,.....__.............._.......‘..__.............................._:._...

.............._................—.__...m—_»-n...u...-....--w........_.._.

Total Amount Paid :

amounz in Nords -
Rupees thirty four thousand only:
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTLSEMENT DEPARTHENT
§,5.N.BANERJEE ROAD, KOLKATA=70Q . o138

.._............._....-..............-wa..w,..\»u—...—-_...w*_....-._..--.,...—

Received From :

._-_-..._.--......-..-_--__....—.._...._.._..._—............_..............................-..‘..........-._.‘.—-..-._'._...*_....-m,_.._.

Name  : KARUKRIT PUBLICITY P. LTO.
Address @ 13A, MWADANMOHANTALA STREET

.KOLKATA - 8

1554v1512

i e e S A o o ot oy S s b o s g S

Phone No:

U/ 2@2'
u/s 203

ADV. TAX (U/S 2®4)
Interest

i o o, ik saan it e

..-..-..‘.-—.—...-—.-_.._._..--..,—..-..._n...».,..—..— o o e o e e 2

._._-—,—'
G

386461

—.——.—.——..—.—....u-.—.—.—.— -

Total: Amount Paid

amount in Nords : ' _ ¥ _
Rupees one . Lakh three thousand Five hundred

o ot g e
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT . DEPARTMENT
5,5.N.BANERJIEE ROAD,KOLKATA-700 013

- o o e

Received From

Name . KARUKRIT PUBLICITY P. LTD. (10013)
Address : 13A, MADANMOHANTALA STREET
KOLKATA = 5

Phone No: 5 & 4= 1 512 e e R

Interest

u/s 202 1 =fl @0 | %) i
U/s 2083 ) 1 15300 e 16300 | () ;
ADV. TAX (U/S 204) | 63000 | s3000 |- %) i

_........._....»._...—..»..._......,..._._.....—_....‘_......,«....__._...-...._.......a.

Total Amount Pa1d 2

Amount in Words g .
Rupeses one lakh thres thousand five hundred only

Dy Municipalf
‘The Kolkata Mu

N .
ti N\ sz s o«t“'
| AN &
1 N -
— et
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT _
5,S.N. BANERJEE ROAOD, KOLKATA~700 @13

......-........_._......‘-.................‘._.....—‘.....».....‘..........._--....................—.

Received From :

—.—..—...-.-....._....-.~._-.-...........-_._.._......_.................._......._........._..._‘-...‘......~........-.........._........

Name ¢ KARUKRIT PUBLICITY P, LTD. (Ivo1z)
Address 134, MADANMOHANTAL A STREET
KOLKATA B

Uu/s zo2z _ o | Y
v/s 203 ' A l,ﬁi 163@@1_*
ADV. TAX (U/s 204q) B g 3-63®®Q-
Interest b he e e

Total Amount Paid

Amount in Words
Rupees ong lakh three thousand five hundred only

'thﬁrnunhﬁbdﬁCynwn

Dy Municipal . Comi
The. Kolkata Munici
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT
5,S.N. BANERJEE ROAD, KOLKATA~700 ©13

~........._.._..‘_.........__.‘.-4........_...._._._......—._....

Received From

Name : KARUKRIT PUBLICITY P. LTD. (L@@ls) | Recelpt No :
Address : 13, MADANMOHANTALA STREET v | pate
KOLKATA - 6 | Demand No.:.
| Date -t

l

Phone NoO: 554-1512

._....._..._..._._...._.A__._._—-.-..._.__._.......M........_...._...—-.-_..._.-...‘.

ADV. -TAX (U/S 204)

No . l Date -
386461 ®8/®3/2®®7 BANK OF MAHARASTRA .lQBSQQ
Total Amount paid : f@ﬁé@@
amount in Words : _
Rupees one lakh three. thousand five hundred only v
: - e E.& 0.E.
N L g
V//\/%W;j

Jolnt muntelpul Commissioner

Dy. Municipal Comlasion
The Kolkata Municipal C

........,......_.......‘._..._._..._—-.‘_.».-...v.-_
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THE KOLKATA MUNICIPAL CORPORATION
ADVERTISEMENT DEPARTMENT _
5,S.N.BANERJEE ROAD,KOLKATA-700 @13 IR

Recelved From :

Name i KARUKRIT PUBLICITY P, LTD. (L0Q13) [
Address : 13A, MADANMOHANTALA STREET |
»KOLKATA - 5 |

o |

l

Phonre ND:;554—1512_

Lot Number : H24

| DEMAND AMOUNT | PATD AN
U/s 202 : 25200 :
U/s 203 ' :
ADV. TAX (U/S 204)
Interest

|
|
l
|

Payment Informatlons }

e o o o e g e i i o ko

'Payment Type : Draft
Cheque/Draft[ Cheque/Draft !
No, | ' Date
386461 ®8/®3/d®®7 e

- o~ ot i s 2

Total Amount Paid {‘

Amount -in Words :
Rupees one lakh three: thousand five hundred only

Dy. Municipal coi
- The Kolkata Mun_

s o o v o, S i i e
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THE KOLKATA MUNICIPPL CORPORATION
ADVERTISEMENT DEPARTMENT
5,S.N.BANERJEE ROAD, KOLKATA -700 013

Recelved From :

......,,_.__......._._....._...._‘_.._...._..................._._.._._.._.._._.._._._.._..

N-ame ] KARUK,IT PUBLICITY P, LTD.
Address 1 13A, MADANMOHANTALA STREET
KOLKATA - §

Phone No: 554=1512

—_..._...._..._....—.._..._.._......_.....-..-_._-...-.....-........_....‘...‘_... "

......-_.___..-.._._...—-._._....—_...._...-.._.._..._.m——...........«..-....,

u/s 222
u/s 223
ADV Y T AKX (u/s 2@4)
Interest s

Payment Informatlons'.

Total Amount Paid

Amount in;NohdS' v
Rupees ninety two thogsand only




419

THE KOLKATA MUNICIPAL. CORPORATION
ADVERTISEMENT DEPARTMENT
5,5.N.BANERJIEE ROAD, KOLKATA 700 013

o s e G S S o A2 e . S oo S 4 o Ml S A G B B A W Ao, A A

Recelved From :

.._.._—..._............____......__............._.-._.—_.._........_._......._.......,......._..._...____...-.—..-..._.-....-.-.,...

Name ~ 3 KARUKRIT PUBLICITY P. LTD. (I0013)
Address : 13A, MADANMOHANTALA STREET
. KOLKATA - &

Phone No: 554 1512

~

Uu/s. 202

U/s 203

ADV.. TAX GU/S 204)
Interest

o o e e s e o

.......-.--.-...—-..-.-—--.—.....-.—...—..—.—.--—......_........n

NCheque/Draftl Chequa/Draft
No. . IA' ‘Date |

Total Amouat Paid :

Amount in Words @ .
Rupees ninety two - thousand

Dy:

~ o . i i sl ot i, e T by
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TYPED COPY

CC/AM : 9759747 THE KOLKATA MUNICIPAL CORPORATION

Cheque/Draft is subject to realization

N.B. : Illegible

S.D. S.D.
TREASURER SIGNATURE OF OPERATOR

DEPARTMENT RECEIPT DATE TIME

ADVERTISEMENT 021529 31/03/2018  13:01:35
UNIT/ZONE/BOROUGH OERATOR COUNTER

VII 76944
WARD SURAJIT PRAMANIK
057
PARTICULARS COLLECTION CENTRE
PRIVATE HOARDING ILLEGIBLE
Name of Licensee KARUKRIT ADVT PVT. LTD.
Address 13A, MADAN MOHAN TALA STREET
KOLKATA — 700005
Bill No. : 2017-2018/P03780 TN
Bill Date : 05/03/2018 g i
Bill Period : 01/04/2017 —31/03/2018
Unit Code : 08-01-057-031-0047 |
Size/Sqft : 450 ‘ //
Premises No. : Illegible X o’ /
Street : IB.S. HALDEN AVENUE 31) -
| Location : BYEPASS METROPILITAN
Hoad/Description :
LICENSE FEE FOR ADVT U/S - 203 22,500.00
ADVERTISEMENT U/S —204 40,500.00
| TOTAL AMOUNT PAID RS. 63,000.00

AMOUNT IN WORDS : RUPEES SIXTY-THREE THOUSAND ONLY
Mode : CHQ/DD No. CH/DD Date Bank Name
DD No. 278006 28/03/2018 HDFC BANK LTD.
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KOLKATA MUNICIPAL, CORPORATION
Advertisement Department

5, S.N.Banerjee Road, Kolkata-700 013 !

Ph, No, : (033) 2286-1000 Extn : 2801, :

. GSTIN OF 19AAALT1025G1Z6 N
Demand for 2}724/2017-31/03/2018 :
2017/£2018P0Q3790
15/03/2018

327
PURBA NATH SEAL

. PVT ., LTD.(A2158) Bill No,
MADANMOHAN TALA STREET . '
K Bill.Date :

Operator

GSTIN o7 the regipiéntizn: LIAABCKQE3SF1ZR

Uni: Cods & Lacation ' ) ' S (Sa)

UNIT CG ~Q1-C57-031-0047
#%) BORO UGH: 17
Tﬁwmo 057 , :
* STREE J.B.5, HALDEN AVENUE (31)
PREMI ‘
LoCAT E.M.BYE PASS,METROPOLITAN

SACCode * | Rafe (Rs.)/Sq FL, | Taxable Amount (R}

FEE .FOR AOVT U/S - 203 50 22,502.00
f;-.‘fM-EN,T TAX U/S - 204 00440406 950 ~ 40,602.00 "

H‘IIHII-HHlllll{'HIIHHIfHIHHHIH’HHIlllllll'l'll-ll'llllllil'lIHHIHIHIHJI
golcj)nmd(;};vclrfzgi pclﬁéeéeucﬁgnmz; e “MUNICIPAL COMMISSIONER

S, SN Baner;ee Road, Kolkata 700 013 o KOLKATA MUNICIPAL CORPORATION -

GST as applicable is payable under Reverse Charge

Note : (13 For Payment see information on the back of the demrand Notice, *
(2) For outstanding demand details contact Advertisement Department,

Thic ic @ aarmniitar manawrntard Ar\h-lmr_\nb hnvnfarn wlmmntiins ta
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TYPED COPY

CC/AM : 0759741 THE KOLKATA MUNICIPAL CORPORATION

DEPARTMENT RECEIPT DATE TIME

ADVERTISEMENT 021529 31/03/2018 13:01:35
UNIT/ZONE/BOROUGH OERATOR COUNTER

VII 76944
WARD SURAJIT PRAMANIK
057
PARTICULARS COLLECTION CENTRE
PRIVATE HOARDING ILLEAGIBLE
Name of Licensee KARUKRIT ADVT PVT. LTD.
Address 13A, MADAN MOHAN TALA STREET
KOLKATA — 700005

Bill No. : 2017-2018/P03795 s,
Bill Date : 15/03/2018 ’ 3
Bill Period : 01/04/2017 —31/03/2018
Unit Code : 08-01-057-031-0036
Size/Sqft : 1200
Premises No. : Illegible
Street : J.B.S. HALDEN AVENUE (31)
Location : BYEPASS METROPILITAN
Hoad/Description :
LICENSE FEE FOR ADVT U/S - 203 12,000.00
ADVERTISEMENT U/S —204 18,000.00
TOTAL AMOUNT PAID RS. 30,000.00
AMOUNT IN WORDS : RUPEES THIRTY THOUSAND ONLY
Mode : CHQ/DD No. CH/DD Date Bank Name
DD No. 278206 28/03/2018 HDFC BANK LTD.

Cheque/Draft is subject to realization

N.B. : lllegible

S.D. S.D.
TREASURER SIGNATURE OF OPERATOR
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T KOLKATA MUNICIPAL, CORPORATION .
§§ Advertisement Department : \;i~ )
= * 5, S.N.Banerjee Road, Kolkata-700013 AT
i+ Ph. No. : (033) 2286-1000 Extn : 2801 \'/5-~,\‘=- e
GSTIN OF KI\/E}I)@AAALTIOZSGIZ6 //
Demand for ©1/2872017-31/03/2018
Name & Address: : /{/ . 2047-2018P03796
KARUKRIT ADVT., PVT, LTD.(A2168) BillNo. : 1% /03/2018

/ “3A, MACENMOHAN TALA STREET Bill Da 16327
- A
KOLKATA 720005 ' FoRER AT -SEAL
; . Operator ;
GSTIN of the re:lipi;c'_@t@-;m 19 A A.B'C.K-®8'3E:’F 1ZR ‘
LUMF CoCe&_L‘cf_'jca; o - Size (Sq.ft))
A -057-031-0035
57 . .
£1.8 8, PALDEN AVENUE (31) . 1200
: E.M HYE PASS,METROPOLITAN i
< ‘SACCode _ +‘| Rate (Rs.)/Sq Ft. 1__Taxable Amount (Rs.) |
EE -FOR ADVT U/S - 203 . 100 1,20,000.c0
TENT TAX U/s - 224 » 00440406 - 1se | 1%80,000,c0
N T l T
Totachmané (‘l%‘s;;); : - {ijl.’ \ o v ,u)["
'\‘)i‘}lhount in Words: Rupe Thres La'C only LQ ; e ,‘:',,"’:\K)é.‘t;:"ll V-w 5
I AR R
l . :
o If UnZelivered, please reumio; , MUNICIPAL COMMISSIONER

j S s e BT B G | KOLKATA MUNICIPAL CORPORATION

P . GST s 'applicable is payable under Reverse Charge
i Note 1 (1) For Payment see information on the back of the demgnd Notice, -
(2) Foroutstanding demand details contact Advertisement Department,
This isa eomnnter oenerated dnmnmm_wf therafa-a cianatire ie nat nersccarm




426 C}é?

s s s ML S RN TN

withe

e . .ﬁﬂ'

g0 X

TS,

ANNEXURE = ¢

A O P B R R T

r s

By | _
i\, . » . . ‘
y s o L CALCUTTA MUNICIPAL CORPORATION
1 ( « WEE e . ¢
K I\‘” V /3 P » 5
ol ‘ No CheV /Sa s 5 -
g plesse N | R
mﬂﬁfwhﬁzl chief Valuer & surveyor’s  pepuartment
;jﬂﬂ‘["dﬂfc [y ¢ )
aitt i N{(»\.T ' //',,
- The. .. ‘/’/ ) 3oy yg?7e

ukrit
M/m’ﬁggmn,Moh&n@ana Street

jaks tta = 100 008 e

pear Sirs 8

Ohe= T

jnform you
his repor'& dte @2@01@

that the above

jurisd

Re $ Ho ardin

g under Sector wen gt the Sowithern
park of B M Bye Pass at the Premises of
Housing Socielty

Metropolltan Co~operative
Limiteds '

with referemce to your letter Nos Kl /2154 /

" i B W o e JPI T  — 2 B A i & . .
on the above matiely this ifs to

9 8 oy 4
dite 28,1196

Loy

th at Asstte
97 informed to the nnde rsign

area in questiom is winder the

iction of Calecubtta Municipal Corporations

Yours falthfully,

f PN
L0 )g
R (CIVIL)

Chief Valuer & Surveyor vida
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pPROMOTERS OF SOLUS HOARDINGS IN THE BASTEAN INDIA
ADANMOHANTALA STREET, (NEAR KUMARTULI) CALCUTTA.700 i i
M A )

13 A A e e st ot

S T

e

E@F.NOO [ K““‘Q'i/ 2154/96 9? DATE . 28“11096@ :

Tge Licence OffiC@ro .,
: CALCUTTA MUNICTPAL CORPORATION, //{Q_@/L;,(Lo/{ ore 28 /)/ ’/9/
e &

ﬂﬂg,No panerjee Road,
orpcUTTA ~ 700 013. N 74
—— . ‘_/& Lliiﬁm Ca Offrm;
iheﬂkﬂcuUabﬂunHApaupggun
e pear SLEe S
g T RE : OUR HOARDING SITE ERECTED
UNDER SECTE® ®#Cr np THE
SOUTHERN PART OF E.M.BYE
PASS AT THE PREMISES OF
METROPOLITAN CO=Q0PERATIVE
HOUSING SOCIETY ILTD.OF
METROPOLITAN SAMABAY A ABASIK
SANSTH2Z, CANBI SOUTH ROOCD.
CoLOUTTA = 700 039,
please refer to our letter no, K-=M/L1758/94-95
dt. 24.1.95 alongwith a copy of Metropolitan Sauabay
sbasik sansibha letter dte. 17.01.95 submitted to your
department on 28,0195 and duly recelved by them,
. wide xeroxed copies enclosed.
g

we may, therefore be confirmed whether oOr not

the captioned location l.e. Sector - “C¥ (where oux
hoarding site exists) has since been assessed by CNCe

Thanking you,

vours faithfully.
ror o KM‘KCRIT ‘“ﬁ

BARTNER.

5 N e - . -
~2NCLO s YEROXED COPIES. V :
B S N P, s 7 g
OVER 60 YEARS OF SERVICE TO THE NATION .,‘3//,“' f { 9 <
.| ~ e
1\5\‘(;: 4 )
| el < q
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ANNEX

METROPOLITAN COOPERATIVE HOUSING ' i
N : n SOCIETY 1TD.
’ CANAYL SOUTH ROAD, CALCUTTA-700 039

e

yomo. N0 MCHSL/659,/97-98 Dated : 29.5,97

3

£§@ Chief Valuer and Surveyeyp,

ppe Caleutta Munlclpal Corporation,
S, S.N.Banerjee Road,

calcutta-700 015

Re : Housing under Sector '¢' gt the Southern

Parlk of E.M. Bye pass at the premises of
ggtrapolitan Cooperative Housing Socliety

o

Dear Sir,

Kindly refer to your Spl.Officer(P&D)'s letter bearing
No.Ch.V/S.466 dated 20.5.97 addressed to M/s Karukrit with a copy
to the undersigned regarding the above matter,

FWe fail to understand why question of owﬁership of the
lands of the Metropolitan Gooperative Housing Society Ltd. is being
raised at this distant date., The relevant deeds of purchases and
also the deed of partition have been verified by your Department
long ago.

The Soclety purchased undlivided 250 bighas of land approx,
from Teki Estate by seven deeds of purchase viz. 25.11.1968, 15.2.1969
24, 4.1969, 18.6.1969;, 13.6.1969, 21.2.1970 and 10.5,1969 and finally
a deed of partition was registered on 29.4.1970, covering two mouzes,

Nlmakpoktan and Dhapa,

¥

Hoarding to Karulkrit has been allowed in Mouz& Dhapa which
lg in the Western part of DAG NO.87.

As regards Soclety's ownership over the said land 1t is
stated that seven sale deeds and one partitiongd deed have already
beon deposited to the Chief Valuer & Surveyor on 19.k4.1988.

So after beling satlsfled regarding title of the Society ocver
the gaid land, the Calcutta Municipal Corporation im its M.I.C. meeting

finalised the broposal of approval of townshlp and taking over the
Poads of the Soclety.

o ; — _
URE =D X




429

o Page 2

k3

However, for

ety we
ot (¥ SOCisbz an:u:mitted Turther one copy or |
ghich ownér P lstory of tye land of partition deed 4pn
phon stated along with a xerox he Soclety has clearly

Copy of a ;
co the Asstt. ASBESSOT, Divislon XyIy of t:ttz ilzn oF this. wrdh,
° oo O 19"7@1991@0

t is learnt
I rnt that assessment of all the plots 1
of un&isputed and disputed members of this cooperative SzrimZECt1V@
cLavy as

410 the plots of 11legally disposed of plots by the genulue 1
pave beeln completed by the Assessment Deptt membe r |

of the lands of the Metropolitan Cooperative Housing Society Ltd.

In view of the facts stated above, any dispute of ownershiyp §
Joes not arlse. ;

Yours failthfully,

(S.P. MITRA) ;
Administrator i
Metropolitan Cooperative Housing 5S¢

2
(@]
Ca
*...J-
&
e

P R . «
. ATRIETISEr Lidaar
METRCFOILITAN R
FOUSHIHING SQUIETY L

Memo. No . MCASL/659 / 1/97-98 | Dated : 29.5.97

P

Copy forwarded toVil/s Karukrit,
154, Madan Mohantala Street,

calcutta=700 005 |
ror information and necessary actiol.

o

.

= didd %
($.Ps MITRA) = °
z’\'iff??’lfriwz'r(nm |

. - ~on. OPT |
WQETHOPCU‘AN(f“ﬁdyh) |
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BEFORE THE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE,
KOLKATA
ORIGINAL APPLICATIQN
NO.78/2024 /EZ

IN THE MATTER OF :

An application for addition of party
and/or for intervention of the applicant.
AND

IN THE MATTER OF :

Abhrajit Roy Chowdhury
...ORIGINAL APPLICANT

-VERSUS-

The State of West Bengal & Ors.
...RESPONDENTS

Exception on behalf of the Respondent
no.11 to the Report of the Committee
dated 22nd July, 2024 along with the
Supplementary Affidavit dated 29t July.
0024 affirmed by Krishna Kanta Sahsa
affirmed on this ) @ {T~day of August.
2024.

Sharmistha Ghosh,
Advocate,
Ranit Ray,
Advocate,

C/o. Fox & Mandal,
Advocates,

12, Old Post Office Street,
Kolkata — 700 001.



